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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL

WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 31 OF 2020

(Under Sections 14 & 15 (b) & (c) r'w. Section 18(1) & (2) of
the National Green Tribunal Act, 2000)

IN THE MATTER OF:
Shashikant Vithal Kamble ... Applicant
Versus

M/s. Embassy Property Development Pvt. Ltd. & Ors
-« Respondenits

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
PORT OF THE JOINT COMMITTEE

[. Mr. AB. Mandanna, an adult Indian Inhabitant, authorised
signatory of the Respondent No. | above named having my office
address at Embassy Point, 1* Floor, Infantry Road, Bengaluru-
560001 do hereby solemnly affirm and state as under:

I am aware of and conversant with the facts of the present
case and | am competent to depose to the present Affidavit
based on my personal knowledge and the documents and

records available with me.

-2

I say that | have read a copy of the Report of the Joint
Committee consisting of the Respondent No. 4 - State

. kevel Environment Impact  Assessment  Authority
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(SEIAA), Respondent No. No. 6 - Maharashira Pollution
Control Board (MPCB) and Respondent Mo, 7 - District
Collector, Pune (heremafter referred to as “the szaid
Report™) in compliance with Order dated 14" August
2020, T am filing the present Affidavit for the lhmited
purpose of dealing with the contents of the said Report and
bringing on record certain relevant facts pertaining to the
subject matier of the present Original Application. | crave
leave of this Hon'ble Court to file such further and
additional Affidavit(s) and rely upon such other and further
documents in support thereto, as may be required.

3. At the outset, I deny each and every statement, allegation,
averment, submission and contention contained in the said
Report which is contrary and/or inconsistent with what is
stated herein and, in the AlTidavit, dated 12* November
2020 filed on behalf of the Respondent No.l. Nothing
stated in the said Report shall be deemed to have been
admitted by the Respondent No.l for want of specific
traverse. | further repeat, reiterate and confirm the contents
of the Affidavit-in-Reply dated 12" November 2020 and
the Interlocutory Application (1A ) No. 136/2020 raising the
plea regarding limitation,

4. 1 say that | shall now deal with the contents of the said
Report in seratim:

a)  With reference to the contents of paragraph no.l
“Background™, | say that the conienis thercof are

For ENBASSY WEWDMLT‘)’HE
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matter of record and as such merit no response, save
an except the fact that the Respondent No.l was
awarc about the project potential and could have
applied for prior Envitonmental Clearance before
carrying out further construction which s
specifically denied. I repeat and reiterate that at the
relevant time the Respondent No.l verily believed
that:

(i} There was no provision/stipulation/condition
as per law andior in the allotment letter
requiring the Respondent No.l to mandatorily
obtain prior permission or clearance from the
Environmental Control Board or Pollution
Control Board before commencement of

construction.

{ii) Since the said project was being developed
strictly for the accommodation of LT
indusiries, the project was governed by the LT
and ITES POLICY 2003 of the Govemment
of Maharashtra, Industries, Energy and
Labour Department. It is specifically laid
down in clause 4.4 point (g) of the said IT &
ITES Policy 2003 that the IT & ITES units are
cxclusively exempted from  procuring

clearance of the Maharashtra Pollution Board

since they are non-polluting industries of

aharashtra. Hereto annexed and marked as

For ENBASSY PROPERTY DEVELOPNENT YT Ly,
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(iii)

(iv)

Exhibit “A" 1s a copy of the IT & ITES Policy
2003,

Further, | say that the Directorate of [ndustries
had also addressed a letter dated 29™ July 2006
to M/s. Hindustan Construction Company Ltd.
clarifying that IT and ITES units coming
under industrial parks declared as private [T
parks or IT and ITES units coming in
industrial estates declared as public I'T Parks
are exempt from clearance of Maharashira
Pollution Control Board as per IT Policy 2003,
A copy of the said letter dated 29" July 2006
is annexed hereto and marked as Exhibit“B”.

Further, as per the Notification dated 14®
September 2006 issued by the Central
Government  through its Ministry of
Environment and Forest it is notified that all
the industries are categorized as either
“Category A” or “Category B”. Clause Tic)of
the Schedule of the said Notification states
that industrial estates of having area below
500 hectares and not housing any industry
belonging to Category ‘A’ or Category ‘B’
does not require Environment Clearance.
Further. Clause 8(a) of the Schedule of the
said Notification which deals with Building
and Construction projects does not apply 1o

Far EMBASSY PROPERTY DEVELOPMENT Ei L10.
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the Respondent as the built-up area of the said
project falls bevond the scope of Category B,
Thus, according to Respondent No.l the
requirement of applving for Environment
Clearance did not arise since there was no
specific provision in law mandating such a
requirement. [n fact, il is pertinent to note tha
even MIDC sanctioned the Respondent's
plans on the impression/understanding that no
Environmenial Clearance was required.

(v) However, pursuant to the notice dated 3™
August 2007 1ssued by MIDC, the Respondent
Mol immediately applied for grant of

Environment Clearance.

{vi) Pursuant to a site visit by the sub-committee
of SEAC, Maharashtra on 28% November
2009, the Respondent’s application for
Environmental Clearance was recommended
by the SEAC for grant of prior Environmental
Clearance in its 20" meeting. Hereto annexed
and marked as Exhibit “C” is a copv of the
minutes of the 20™ meeting of the SEAC dated
307 November 2009,

(vii) Thereafter the Respondent’s application for

Environment  Clearance  was further
considered by the SEIAA for grant of

<! EMBASTY PROPERTY DEVELCFMENT Y JD.)




(viii)

Environmental Clearance in its 269 meeting
held on 26" August 2010 when it was decided
to accord Environmental Clearance to the
Respondent No.l. In the minutes of the said
meeting, the SEIAA noted that “the project
proponent  iviolared conditions of EIA
Natification abowt  which  Environment
department will initiate pecessary action
independently az per due process." Having
noted thus, after deliberation, the Authority
decided to accord Environment Clearance to
the project, however, subject to submission of
the documents mentioned therein. It is
pertinent to highlight herein that the necessary
action towards purported violations has
already been initiated against Respondent
MNo.l details of which, are provided herein
afier. Hereto annexed and marked Exhibit
“D” is a copy of the minutes of the 26"
meeting held on 26™ August 2010,

Pursuant to the aforesaid meeting, vide letter
dated 20" September 2010, Respondent No.
duly fumnished all the requisite documents to
the SEIAA thereby alse notifving the
Authonty of the change in the name of the
entity from “Dynasty Developers Pyvt, Ltd.” to
“Embassy  Property Development  Lid.”.
Respondent No.l also requested SEIAA to

440



(ix)

(x)

issue the Environment Clearance in the name
of the new entity. Hereto annexed and marked
as Exhibit “E"™ is a copy of the letter dated
20™ September 2010,

In the meantime, on 16™ November 2010, the
Minisiry of Environment and Forests,
Government of India issued an Office
Memorandum bearing no. J-11013/41,/2006-
IAIKT) which specifically addresses cases
where “substantial physical progress relating
fo construction of the profect has been made
at site and significant investments have been
made for setting up of new projects as also for
ihe expansion components of various existing
projects such as ... without obtaining a
requisiie prior emvironmental clearance as is
mandated under the EIA Notification, 2006.”
The said Office Memorandum set out the
procedure to be followed / action 1o be taken
in the abovementioned cases. Hereto annexed
and marked as Exhibit “F* is a copy of the
Office Memorandum dated 16" November
2010 bearing no. J-11013/4 1/2006-1A_TI(1).

Pursuant thereto, on 20™ January 2011, ashow
cause notice dated 10" January 2011 was
received by the Respondent No. 1 from the
SEAC stating that in its meeting held on 26®
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August 2010, it was observed that the
Respondent had started construction activity
without prior Environmental Clearance.
Accordingly, vide the said show cause notice,
the Respondent No.l was called upon to show
cause as to why it had continued with
construction of the said project without
obtaining prior Environmental Clearance.
Hereto annexed and marked as Exhibit “G™ is
a copy of the Show Cause Notice dated 10"
January 2011. The Respondent replied to the
Show Cause Notice vide letter dated 24"
January 2011. Thereafier, on 14" March 2011,
the SEAC conducted a personal hearing
during which, SEAC was satisfied that all the
requisite documents had been furnished by the
Respondent MNo.l. Accordingly, the Show
Cause Notice dated 10® January 2011 came to
be withdrawn.

(xi) The Respondent was thercafter granted
Environmental Clearance on 29" March 2011
by the SEIAA under the provisions of the EIA
Notification 2006 more particularly 8(b) of the
Schedule  thereto and  subject  to
implementation of the terms and conditions
mentioned therein and without prejudice to
any pending court case, which was received
by the Respondent No.l on 11" July 2011.

8
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Hereto annexed and marked as Exhibit “H”™ is
a copy of the Environmental Clearance dated
29% March 2011.

(xii) Thus, the said project has received an
Environment Clearance which is valid as on
date. In fact the SEAC and SEIAA have 1ssued
the said Environmental Clearance after
visiting the project site through the exper
committee then constituted, and afier taking
into account and taking cognizance of the
construction and development work that was
carried out by the Respondent (including the
alleged violations), and in accordance with the
provisions of the Office Memorandum dated
16" November 2010 which specifically deals
with projects such as the Respondent's

project.

{xiit) It is pertinent to note that thereafter, pursuant
to the Office Memorandum dated 16%
November 2010, on or around 8* December
2001 the State Govemment  also
independently initiated criminal proceedings
against Respondent No.l for having
purportcdly committed offences punishable
under (i) sections 15 and 16 of the
Environment (Protection) Act, 1986 read with
EIA Notification. 2006; (ii) Section 44 read

crzmw§eawnmnmufm AT 110, ) #
s

Authorised Signatary

o

-



(xiv)

(xv)

with section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 along with
(iii) section 37 read with section 21 of the Air
{Prevention and Control of Pollution) Act,
1981. The aforesaid proceedings are sub-

judice.

I say that the Complainant is fully aware of the
aforesaid lacts and circumstances and has
nevertheless chosen to file the Original
Application No. 31/2020 before this Hon'ble
Tribunal which application is not only
hopelessly time barred but also viciously
seeks 1o burden the Respondent with
additional and unwarranied legal actions when
in fact the purporied violations are already the
subject matter of proceedings before the
Hon'ble Magistrate Court, Pune. It is
respectfully submitted that the said Original
Application is misplaced, malafide and

unwarranted in light of the factual matrix set

out in the foregoing paragraphs.

It is pertinent 1o mention at this juncture, that
the Hon'ble National Green Tribunal,
Principal Bench, New Delhi was seized of a
similar case filed by Goa Parvavaran
Savrakshan Sangharsh Samittee & Anr
against Mss. Eisha Properties & Ors. in

10

For EMBASSY PROPERTY DEVELOPMENT F‘-‘TT

10

Austhicr IEEM

-

444



445

11

Original Application No.339 of 2018 when
the Hon'ble Tribunal held that “In view of the

above, particularly, the fact thart both _the
department _i.e., Enviromment Deparimeni

Government,  Mah and  State
Pollution Coniral B wharashira are
already sei i er and have taken

appropriate _steps _in accordance with law,

{i of crimingl  complaing st the
roject nenl. There (s no e fra

another proceedings by entertaining  the

enl ication. We sincerely

roceeding, as already underiaken
State Pollution Control Board, Maharashira,
would be Wi !
expeditiously. Copy of this order be sent 1o the
State Pollution Control Board, Maharashira.
Consequently, Original Application No.339 of
2018 is dismissed in limine, with no order as
fo cost. " femphasis supplied] Hereto annexed
and marked as Exhibit “I” is a copy of the
order dated 29™ May 2018 passed by the
Hon'ble Mational Green Tribunal, Principal
Bench, New Delhi.

b)  With reference to the contents of paragraph
No 2(A )T} and (11}, | say that the contents thereof are

matter of record and merit no response.

ror ENBASSY PROPERTY DEVELOSMENT PVT L10,
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d)

e)

With reference 1o the contents of paragraph
No2(ANI) and (IV), I specifically deny that the
Respondent No.l was aware about the project
potential and that they could have applied for prior
Environmental Clearance before carrying out further
construction, | specifically deny that the Respondent
Mol had exceeded the construction activily as
confirmed in the approved plan of MIDC which was
violating EIA Notification, 2006, [ repeat and
reiterate all that has been stated in paragraph 4 a,

hereinabove.

With reference to the contents of paragraph
No2{AXNY) 1o (XVI), | say that the comtents
thereol are matter of record and merit no response.

With reference to the contents of paragraph B, | say
that the contents thercof are a matter of record and

MeEril no respoense.

With reference to the contents of paragraph C, [ say
that the contents thereol are a matter of record and

hence merit no response.

3 With reference to the contents of paragraph nos. 3 and 4, |
specifically deny the contents thereof in toto. I deny that the
observations as given at para 2(A ) of the said Report, reveal

any non-compliance and/or violation of EIA Notification

2006 and Environmental Enactments. | repeat and reiterate

12
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all that I have stated in paragraph 4 a. hereinabove. [ further
state that pursuant to the letter dated 3™ August 2007, which
was addressed by the MIDC to Respondent No.l,
Respondent No.1 immediately took all the steps necessary
io obtain the Environment Clearance including seeking
legal advice and internal approvals. | say that Respondent
No.1 had submined all the required documents and
deposited the requisite fees without any default on its part.
Respondent No. | states that from the time the application
for Environment Clearance was filed, until the grant of
Environment Clearance, Respondent No.1 did not receive
any intimation in the form of Show Cause Notice or Stop
Work Notice for the alleged infringement of Environment

Clearance regulations.

Without prejudice to the aforesaid, 1 say that pursuant to
obtaining Environmental Clearance, Respondent No.1 has
contributed in the following manner towards conservation

of the environment:

a)  Indian Green Building Council (1GBC) Certificate
{(Platinum }-Dec™2017.

b}  Constructed check dam to harvest rainwater and
ground water recharge facilities implemented in the
project.

c) LEED Certificate for Commercial Interiors (Gold) -

-~ Mekong Oct'2013- We have fulfilled the

13
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requirements of certification established by the U.S.
Green Bullding Council in the Leed Green Building
Rating System and verified by the Green Building
Certification Institute.
d)  Total Trees Count & Total Landscape area details
are given below:
" LAND USE PATTERN: 3
:I.-hh A Arwrah i . jﬂ .Iﬂﬂ P
F] Girmuing Civvmrage ared | 5b 0%% D4 1879 B R
] - 1,04 i I R
l_AHBEcAFE DEVELDPMEMT: o
W | Rae o Dhe Thes Linil | Caaaniity
- L] Jp-q__neﬁ &y minE liag I3
] -
- R T -
3 Lo Fnhn Mo, |14 L] — ~ | e iy )
r TTnrrriel A o ™) Semr iy E e HLiE 1 il
L — e
: T ———— ;L'% I'-' :.‘ﬁ:: iR :: 1:
e | o —
m | Frrmsnem e BEH 7} Feirms s B
I T e i ¥ [P il ey I )
T Mai | 148 T [Pk pad petlen [T i
LE ; PluFser o lEl Pl F f ] 1 ampasl e 1%aa 1! a1
15| o Mos | e i | Rt irwes We. |t
(14| Tereuinitia_mantery Fhon | EA0 Tolal T
15 | Shateain e T '4“

I say and submit that in light of the facts and circumstances
of the present case, this Hon’ble Tribunal ought to take into
consideration (i) the fact that the Original Application
bearing no. 31/2020 is hopelessly barred by the statute of
limitation; (ii) the ongoing proceedings and steps taken
already being pursued against the Respondent No.l in
respect of the purported violations which are once again
being sought to be made actionable vide the Original
Application bearing no. 31/2020; (iii) the fact that under the
LT and ITES POLICY 2003 and the unamended EIA
Notification, 2006 Respondent No.] was not required to

14
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DATE:

obtain Environmental Clearance prior to commencing
(iv) No.1's
compliance with the environmental laws and steps taken by
Respondent No.l for the protection of the environment in
addition 1o the fact that Respondent No.1 verily believed
that it was not required to obtain Environmental Clearance
for the reasons set out hereinabove and the Affidavit dated
12* November 2020. I repeat and reiterate that Respondent

construction  activity: and Respondent

No.l has followed all the steps as required to obtain the
Environment Clearance and has not carried out any
construction in contravention to the terms of the

Environment Clearance.

Whatever stated above is true and correct 1o the best of my
knowledge, information and belief, in witness whereof |
have signed this Affidavit.

15
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EXHIBIT - A 16

IT and ITES Policy, 2003

GOVERNMENT OF MAHARASHTRA
Industries, Energy & Labour Department,
Government Resolution No. ITP-2003/CR-3311/IND-17,
Mantralava, Mumbai — 400 032,

Dated :- 12.07.2003

Context:

Government of Maharashtra has been supporting development of
industry and business through a series of far-reaching policy initiatives.
The Information Technology industry has been an important thrust area
and has been receiving government support. During the last five years,
the Government focussed on HRD, IT related infrastructure, fiscal
incentives to 1T units, IT in Governance and Institutional Framework
for the IT sector. These initiatives have enabled the IT industry in the
State to establish an initial lead and a firm foundation for a quantum
leap has been laid. Exports of software and ITES from the State
presently account for about 20% share of the country’s exports. These
exports have registered an annual growth of more than 30% during the
last four years. The whole State has been connected through an Optical
Fibre Cable Network and a statewide network of competent training
institutions has been established for building a pool of world-class IT

professionals for providing strength and support to the IT industry in the
State.

At this stage of growth of the IT industry in the State, new areas
warranting State’s policy support have surfaced. The State Government
has identified and appreciated these emerging needs, requiring State
support for facilitating growth of the diversified streams of the IT

For EMEASSY PROPERTY DEVELOPMENT PYT. L10.
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industry in the near future. Through a consultative process involving
prominent stakeholders of the IT industry. the Government has firmed
up areas for further State support. Such a focussed support to different
segments of the IT industry is to be implemented under the IT & ITES
Policy, 2003.

1. Objective:

The main objective of the IT and ITES Policy, 2003 is to make
Maharashtra the most favoured destination for investments in the IT and
ITES indusiry. This is intended to be achieved by directing the State
support at opening up large scale opportunities of employment and self-
employment, facilitating growth of skilled and globally employable
man-power, unprecedented spurt in exports, creating hassle-free and
industry-friendly, 24 x 7 x 365 working environment, associating urban
local Governments as responsive key stakeholders in promoting
business and enterprise in the IT industry, and providing a legal
framework for data protection and consumer privacy.

3. Resolution:
The Government of Maharashtra is pleased to announce its Information
Technology and Information Technology Enabled Services Policy, 2003
as detailed below. This Policy has come into force from 4™ June, 2003
and will remain in force for a period of five years.

4.  Extra ordinary featu e Policy:
For achieving the objective of the Policy, the State Government
commits itself to the following:

4.1  Institutional framework for policy implementation:

An Empowered Committee headed by the Chief Secretary to
guide and supervise implementation of the IT and ITES Policy,

m B 2003 and take appropriate decisions.
7
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(a)

(b)

(b)
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Linique Info Infrastructure:
{a) Promotion of public IT Parks.

(b}  Promotion of private [T Parks,

(¢) Cost effective and fully reliable telecom connectivity to the
IT & ITES units all over the State.

(d) Excellent road connectivity from main Highways to IT
Parks

(e} Permission to developers of IT Parks to invest funds to
construct connecting roads from highways to I'T Parks

(f)  Leveraging the unique advantage of low cost overseas
connectivity.

{g) Ensuring reliable and quality power supply round the clock
in IT Parks by permitting unlimited back up power,
Captive Power Generation and status as Independent Power
Producers.

(h) Lewvying of power charges on IT and ITES units at
industrial rates and notifying IT and ITES units as a
separate category of consumers through MERC,

(1)  Exemption of IT & ITES units from statutory power cuts in

power supply.

lopi of skilled globally em manpower:

Ensuring ready availability of skilled manpower certified by
Maharashtra Knowledge Corporation and other training
institutions/companies.

Designing specific courses for English speaking, appropriate
accent and communication skills and conducting training by
School Education and Higher & Technical Education
Departments,

Making available infrastructural facilities of schools of Municipal
Councils, Municipal Corporations and Zilla Parishads to [T and

'
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4.4
{a)

(b)
(c)
(d)
(e}
(f)
(2)
(h)
(i)

(i)

4.5

(a)

*
*
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ITES Companies for conducting training programmes in ITES
related subjects and English language skills.

i nd supportive environmeni:
Crealing a progressive and supportive environment for 24 x 7 x
3635 days working.
Relaxations under Shops & Establishments Act for working
hours, work shifts and employment of women.
Applicability of all relaxations under the Industrial Disputes Act
and Contract Labour Act to all IT and ITES units in the State on
par with Special Economic Zones.
Notifying IT & ITES units as continuous process units.
Issuing special passes to vehicles transporting women workers of
IT and ITES units during night times.
Declaring IT and ITES units as public utility services and
essential services.
Exemption of IT & ITES units from clearances of Maharashtra
Pollution Control Board.
Suitably amending varnous labour laws for facilitating submission
of reports/returns in electronic formats.
Permission to IT and ITES units for self-certification of reports
and refurns.
Constitution of a Commiftee under the Chairmanship of
President, NASSCOM for drafting a Data Protection and
Consumer Privacy Act.
Fiscal Incentives:
100% exemption in Stamp Duty to all IT & ITES units in public

[T Parks.
75% excmption in Stamp Duty to all IT & ITES units in private
IT Parks.

. EMEASSY PROPERTY DEVELOPMENT PYT. L'ID)
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(c)  100% exemption in Stamp Duty to all I'T and ITES units in *C’,
‘D, "D+’ and No Industry District areas as per Package Scheme
of Incentives, 2001.

(d) 90% exemption in Stamp Duty payment for mergers, de-mergers
and reconstruction of I'T & ITES units all over the State.

(e)  Stamp Duty exemption also to non-1T entities such as leasing and
financial insttuions acquiring space/premises i private and
public IT Parks for subsequent leasing to IT and ITES units.

(f)  Exemption in Stamp Duty to assignment leases under Section 60
and leave and licences under Section 36-A of the Bombay Stamp
Act, 1958.

{g) Charging of Sales Tax at minimum floor rate of 4% on all IT
products and non-IT products essential for [T and IT Enabled
Services Units as approved by the Empowered Commitiee.

(h)  Simplification of procedure pertaining to ‘F’ form and *C’ form.

4.6: Support to IT and ITES Units by Urban Local Bodies:

{a) lssuing Government directions to all Municipal Corporations for
exempting imporied capital goods and raw materials of IT and
ITES units from levy of Octroi or Tax on entry of goods,

(b) Issuing Government directions to all Municipal Corporations and
Municipal Councils for levying property tax on all
establishments/properties/buildings/premises of 1T and ITES
units on par with residential premises.

{c)  Grant of 100% additional Floor Space Index to all IT and ITES
units in public IT Parks.

(d) Grant of 100% additional Floor Space Index to all IT and ITES
units in private 1T Parks of specified sizes by paying certain
premium,

(e) Issuing of permission to erect towers and antennze as part of
building plan approval.

5 For EMEASSY PROPERTY DEVELOPMENT PVT 1D
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(f)  Issuing of Government directions to all Municipal Cerporations
and Municipal Councils for single window interface for all
clearances/approvals/licences required by IT and ITES units.

4.7: Rewardi ndin rformance ITES units:

(a) Celebrating 20" August every wvear as the Information
Technology Day of the State.

(b}  Presentation of State awards for outstanding performance to IT &
ITES wunits on the Information Technology Day every year.

- ¥ Definitions:
In the context of the Policy, the Information Technology industry

consists of IT Software, IT Hardware, IT Services and IT Enabled
Services as defined below:

IT Taskforce of Government of India has defined IT Software as
follows:
(a) IT Software:
I'T Software is defined as any representation of instruction,
data, sound or image, including source code and object
code, recorded in a machine readable form and capable of
being manipulated or providing interactivity to a user, with
the means of a computer.
(b)  IT Hardware:
IT Hardware covers approximately 150 IT products
notified by Directorate of Industries (APPENDIX I).
(e} IT Services and IT Enabled Services:
These include various IT Services and are defined by the
IT Task force of the Government of India as follows:
"IT Service including IT Enabled Service is defined as any
unit that provides services, that result from the use of any
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-

AUMW
-




6.

6.1

6.2

L)
2)
3)
4)

5)
&)

7

Institutional framework fi

22

IT Software over a Computer System for realizing any

value addition”,

The Directorate of Industries has prepared and published
an illustrative list of such IT Enabled Services [ Appendix
11} which is updated from time to time.

lementation:

To guide and supervise implementation of this Policy, an
Empowered Committee is hereby constituted. This Empowered
Committee shall be competent to periodically review the list of
products and services falling under IT and IT Enabled Services
and amend such lists from time to time as required. This
Commuttee will also be competent for fixing norms, terms and
conditions of eligibility (including amount of premium to be
charged) of private IT Parks for availing additional 100% FSI.

The Empowered Committee will have the following composition:

Chief Secretary -
Principal Secretary (Finance) -
Principal Secretary (Industry) -
Principal Secretary-I -
(Urban Development)

secretary=ll (Urban Development) -
Secretary -
{Information Technology)

Municipal Commissioner -
(Mumbai, Thane and Pune

Municipal Corporations)

Development Commissioner -
(Industries)

Chairman
Member
Member
Member

Member
Member

Members

Member-Secretary

For ENBASSY PROPERTY DEVELOPMENT PYT, L1
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6.3: The Empowered Committee, if necessary, will consult with or
invite representatives of institutions like NASSCOM, STPI,
Private I'T Parks and others for its meetings.

e Unigue Info Infrastructure:

7.1  Since faster growth of IT & ITES units can take place in urban
areas, the government will provide incentives to promote setting
up of public IT parks by government infrastructure agencies and
private IT parks by private investors/developers in the state.
These parks will have excellent infrastructural facilities for 24 x
7 % 365 working environment

7.2 All district headquarters and most of the taluka headquarters in
the State have already been connected through optical fiber cable
network. The Government shall endeavour to provide cost
effective and reliable telecom connectivity throughout the State.
IT and ITES units in the State will be able to leverage the unique
advantage of low cost overseas connectivity available in the State.

7.3  For easy access and rapid movement of goods and persons in the
IT parks, they will be connected to the main highwavs through
high quality road network. To supplement investments by the
State Government and Urban Local Bodies, developers of private
IT parks will be permitted to invest funds in establishing such
high quality road connectivity from the highways. Such roads
will be transferred to the developers by the Urban Local Bodies
and recovery of the investments of the developers would be
adjusted against the property tax pavable to the Local Bodies in
future. The State Government will issue necessary directions to

E For EMBASSY PROPERTY DEVELDONE 1
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1.6

8.2,

24

For reliable and quality power supply round the clock, Private IT
parks and Public IT parks will have freedom of unlimited back up
power, permission for captive power generation and status as
*Independent Power Producers”.

IT and ITES units shall be declared as continuous process units
and shall be exempted from statutory power cuts to enable them
to perform on 24x7x365 basis.

IT and ITES Units will be entitled for supply of power at
industrial rates under the MERC tariff orders. These units will
be categorised as a separate group of consumers through the
MERC.

For ensuring ready availability of skilled and competent
manpower for the IT and ITES industry, which would be
employable all over the World, the Government will facilitate
development of such a pool of man power. School Education and
Higher & Technical Education departments will impart training in
English languages skills (English speaking, appropriate accent
and communication skills) to the youth in the State.

Private Training Institutions, and IT and ITES companies shall be
offered infrastructural facilities in schools of the Municipal
Corporations, Municipal Councils and Zilla Parishads on a lease
basis, during non-working howrs of schools, for conducting
training in IT, ITES related skills as well as English language
skills.

For EMBASSY PRopeRTy
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9.1 The State Government will endeavour to provide industry
friendly and supportive working environment for the I'T and ITES
units in the State. To enable IT and ITES units to work
efficiently on 24x7x365 basis, provisions under the Shops and
Establishments Act have been relaxed for working hours, work
shifts and emplovment of women.

9.2, All relaxations under the Indusirial Disputes Act and Contract
Labour Act approved for units in Special Economic Zones shall
be made applicable to all IT and ITES units in the State.

93 Repons/Returns in electronic formats will be accepted as per
provisions of IT Act 2000. To enable IT and ITES wnits to
submit reports and returns in electronic formats, necessary
amendments in the following Labour laws shall be made.

* Emplovees State [nsurance Act
*= Factornes Act

* Pavment of Wages Act

= Minimum Wages Act

* Contract Labour Act

* Shops and Establishments Act

* Workmen's Compensation Act

94. IT and ITES units shall be allowed to file self-certified
reports/returns to concerned Officers of Labour Department.

9.5  ITES shall be declared as Public Utility Services under the
Industrial Disputes Act and as Essential Services (for more than
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Services Maintenance Act 1999 by necessary amendments in
these laws.

9.6  Since IT and ITES units do not cause any pollution, they shall be
exempled from the requirement of NOC from MPCB. In case
exceptional situations arise in future, a negative list of such
exceplional cases shall be notified.

9.7 20™ August every vear will be celebrated as the Maharashtra
Information Technology Day. State awards for outstanding
performance to IT and ITES units will be presented on this day.

9.8 Relaxation with respect to labelling of items/products of IT and
[TES units Under the Weights & Measures Act will be permitted
and working procedure will be simplified in consultation with
Government of India.

99  Since IT and ITES units work on 24 x 7 x 365 basis (round the
clock throughout the year) and they employ women workers, a
special group shall be appointed in the police department.
Vehicles of IT and ITES units transporting women workers
during night hours will be issued special passes/permission.

9.10  Data Protection:
To prepare draft of a Data Protection and Consumer Privacy Act,
a committee shall be formed under the Chairmanship of
President, NASSCOM. Such an Act will be enacted thereafter.

10. FIIEE' mggntim:
IT and ITES units in the State shall be entitled for the following fiscal
incentives.

For EMBASSY PROPERTY DEVELOPMENT PYT. =L'=E?
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Duty Exemption:

{a)  100% Stamp Duty Exemption to all registered Information
Technology and IT Enabled Services units in C, D, D+ and No
Industry District areas classified under Package Scheme of
Incentives — 2001 in the State.

(b)  100% stamp duty exemption to all IT & ITES units in Public IT
parks in A & B areas notified as per package scheme of
incentives 2001,

(c)  75% stamp duty exemption to all IT and ITES units in private 1T
parks in A and B areas notified as per package scheme of
incentives 2001.

(d) 90% of Stamp Duty exemption on merger, demerger and re
construction of I'T and ITES units all over the State.

(e)  90% Stamp duty exemption to Assignment Leases of IT and ITES
units under Section 60 and leave & licences of IT & ITES under
Section 36 A of the Bombay Stamp Act 1958,

(fi  If non-IT entities such as leasing and’or financial institutions like
HDFC lease space owned by them in Private/Public IT Parks to
IT and ITES units, such entities shall be held eligible for Stamp
Dty exemption as per (b) and (¢} above.

Sales Tax:

(a) Sales Tax on sale of IT products has been reduced to a minimum
floor rate of 4% as notified by Finance Department, vide
Notification dated 11th August 2000. Under this Notification,
certain IT products and essential non-IT products required for IT
Enabled Services are not included. The Empowered Committee
shall finalize a list of such products/items and sales tax on all
products in such a list shall be charged at the minimum floor rate
of 4%,

(b)  When an IT/ ITES unit effects a transfer of assets related to IT

and IT Enabled Services from one branch to another, filling up of

‘F" form is compulsory. The Government will attempt to get this
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requirement deleted with consent of the Government of India and
also to simplify the working procedure in this regard.

Submission of 'C-Form' is compulsory for units in the State while
buying products from other States, failing which 10% sales tax is
levied on the transactions. Banks, IT and ITES firms are not in a
position to submit C-Form and hence they are required 1o pay
higher rate of sales tax. The Govenment will attempt to get this
procedure simplified, with the consent of the Government of
India.

Presently, 14% Contract Tex is being charged on annual
maintenance agreements for [T products. Since proportion of
spare parts required for maintenance of such products is very
small. a maximum of 5% works contract tax on annual
mainienance agreements of I'T and ITES units shall be charged in
the State.

11, Support to IT and ITES units by Urban Local Bodies:

11.1
ia)

Rapid Growth of the IT and ITES industry in urban areas will
benefit Urban Local Bodies in many ways. Therefore, the
Government will endeavour to associate the Urban Local Bodies
as partners with its efforts to support the IT and ITES units. In

partnership with the ULBs, the following support will be made
available to IT and ITES.

Octroi / Entry Tax:

To make IT and ITES units in Maharashtra competitive with
similar units in other States, directions shall be issued to all the
Municipal Corporations in the State for exemption in
Octroi’Entry Tax to such units, on all capital goods and raw
materials purchased by them. Such an exemption to IT and ITES
units will also be granted by Municipal Corporations from any
other alternative tax, if levied in place of Octroi.

I3
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(b) Capital goods and raw materials imported within the municipal
limits by IT and ITES units were exempted from Octroi by the
BMC upto May, 2002. This exemption will be restored by the
BMC for the IT and ITES umts.

(¢} To atiract and promote the IT and ITES units in Mumbai and
other urban areas, the Government shall issue directions to all
Municipal Corporations and Municipal Councils to levy property
tax on all establishments/properties/buildings/premises of IT and
ITES units on par with residential areas in their respective
municipal limits.

(d) 100% additional FSI shall be made available to all IT and ITES
units in Public IT Parks in the State.

(e)  100% additional FSI shall alse be made available to all registered
IT and ITES units located in Private IT Parks, approved by
Dhrectorate of Industries in the State. However, to avail of this
additional 100% FS1, the private [T parks will have to comply
with certain norms and terms. The Empowered Committee
referred in Para-6 shall fix such necessary norms and terms,
including the premium to be charged from the parks for eligibility
of the parks for this. The Empowered Committee shall review
such norms and terms of eligibility on a regular basis for ensuring
proper utilization of the additional FSI.

(f)  Permission for erecting towers & antennae up to the height
prescribed by the Civil Aviation Department shall be granted by
the concerned Municipal bodies at the time and as part of
approval of the building plan itself.

(g) The Brihan-Mumbai Municipal Corporation (BMC) and MIDC
shall expeditiously complete improvement work of approach
roads leading to SEEPZ and Marol MIDC area from the Mumbai
Airport.

(hy  To support rapid growth of the IT and ITES industry, roads

connecting the [T Parks to main highways have to be of very high

quality. Thercfore, the roads connecting Private/Public IT Parks
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to the main highways shall be transferred to the developers of
Private and’ or Public IT parks for development by investing their
own funds. To facilitate the developers to recover such an
investment, future property tax accruals to the Municipal
Corporation/Council on new properties in the IT parks would be
adjusted against such investments. The Government shall issue
necessary directions to all Municipal Corporations and Municipal
Councils in this regard.

{i) Various permissions, approvals and registrations to [T and ITES
units required from the Municipal Corporations need to be issued
expeditiously. To facilitate this, the Government shall issue
directions to all the Municipal Corporations to implement a single
window interface for expeditious processing of such permissions,
approvals and registrabions.

12.  All Concerned Departments of the Government should expeditiously

issue necessary Orders/Notifications as per the above mentioned
Government decisions.

By order and in the name of the Governor of Maharashtra.

.l
|r‘
LY PN J

( V.S, Dhumal )
Principal Secretary (Industries)

To

The Director General, Information and Public Relations, Mumbai (5
copies) with a request to give publicity as per decisions of this G.R. in
leading national level, local level newspapers.

: Authonsad 5-;,||'IH'I':I'.I'-EIF‘__'_---‘I
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PRIMARY PRODUCTS (IT Hardware)

w
o
e
[ #]

L]

| Descaption of Products

T
i

| 11) Magnetic tapes of a mdth not exceeding 4 mm.,
12) Magnetic tapes of a width exceeding 4 m.m. but not
exceeding 6.5 m.um.
13) Magnetic tapes of a width exceeding 6.5 m.m.

[

S O e | S S — — —— -

Electrical capaertors, fixed, vaciables or adjustable
 (Pre-sey
10) Fixed capacitoes designed for use on 50/60 HZ
Circuits and having g reactive power h. capacity of
not less than 0.5 kvar (Power CRpACitors)

i
I
I
|
|
I
I
| 90) Other
i
i
|
I
I

b

1 Tantalum fixed capacitors

Aluminum electeolytic fixed capacitoms
Ceramic dielectric, single laxer fixed coparitors
Ceramc deelectnc, multilayer fixed capacitorns
Dielectric fixed caparitors of paper op plastic
29 Other fixed capacitors

Vanable or adjustable (Pre-set) capacitons
Other

SEBRELER

e ey —
e e e e e, S A R e e e

Electrical resisters (Inchuding rheostats and
potenuometer) other than leading rusistess,

Fixed carhbon resisters, composition or film types.
Other fixed resisters for a power handling capaciry
not exceeding 20 w.

Other fixed resitorn capacity of 20 w or more
Wi.re wound varable resistorns including theostats
and potentiometers for a power handling not
exceeding 20w

Wire wound vanable resistors including cheostats
and potentiometers for a power handling exceeding
20 w or more

Other vanable resistons, including cheoswats and
potEntometes.

Parts.

g8 BB

e e e

3

S &

......
'

85.36

coupled input end output ciccuits. ( AC Switches)

30) Electronue switches icluding temperatuce protecied
electronic switches consisting of and a logic chip
{Chip on Chip technology) for a voltage not
exceeding 1000 volus

|
|
i
i
i
i
|
I
|
|
|
|
|
|
i
L
I
|
|
|
|
i
I
]
1
]
i
I
|
|
|
|
|
|
|
i
]
i
]
(]
i
T
|
|
|
|
|
|
|
|
|
| 50% Elsctromechanical snaf artion swrtches fora

i
|
I
:
30) Electronic AC switches consisting of optically |
I
|
|
|
1
1
1
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current not ﬂn:mdin: 11 amps. -3,? '
| 6%) Phugs & Sockets for co-amal cables printed |[

| circuits, !

I“)I]} Connection and contact elements for Wires and !

i

8541 | Diodes, tansistors and similar semiconductor devices, |
| photoseasitive semi-conductor, mcluding photo voltaic |

| cells whether of not assembled 1n modules or made-up |
| into pane| light emimting diodes, mounted piezo elecnc i
i crystals. IE
| 10) Diodes, other than photosensitive or light emiting |
| hodes. '
i 22) Trensmstors other than photosensitive transistons t
' :
|

|

|

|

|

|

|

|

I

I

I

|

|

i

|

I

I

|

|

|

|

I

|

1 with @ dissipaton rule ofless than 1w,
| 29) Trensistors other than photosensitive transistors,
: wita & dissipanon mle of 1 w or more.

: 30) Thynstors diacs and triacs other than

| photosensitive devices.

(40) Photosensitive semiconductor devices, including
: photo voltaic cells whether or not as modules or

| made up into panels, hght emitung diodes.

| 50 Other semi conductor devices.

' 60 Pountaged piezo-clectne crystals.

[ 90 Parts
|

i

i

:

85.42 Electronic integrated ciccuits and microsssermnbles.

12) Cards incorporating an electronc integrated ciecuit
(*Smart” Cards)
13

) Metal oxide semiconductors (Mos Technology)
| 14) Circuits obtained by bipoiar wc
L

S —————— S g s e e

) Other monholithic integrated ciscusts, including

e L T e o s S R T T S (W T S et . i e
P ———————— S et

|

| 7 cicouits obtained by s combination and Mos
: Technology (Bionos technology)

: 31) Other monolithic integrated circuits

| 40) Hvbnd untegrated cicuits

: 41) Electwronx Micro assemblies.

| 90 Parts.

| 41) Other electric conductors for a voltage not

| exceeding 80 v, fitted with connectors of for
: telecommunication.
1
|
b
n
|
|
:

49) Other electric conductoss for o voltage not
exceeding 80 v, not fitted with connectors of for
telecommunication.

50) Orher electric conducton for a voltage exceeding
80 v but not exceeding 1000w, fitted with
connectors of a kind used for relecommunication.

70) Opncal hber cabies.

—— T - - S —— e e

20 E?‘:;.‘
N:-:I_T{}\
., E{{ :,.# :ﬁ}‘& - =
54,
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ERIORITY INTERMEDIATE PRODUCTS

ra

9

%,

5
#

Input = Ourput Unuts including

All computer peripherals : FISN 8471.60

Computer Kevboan] ; FISN 8471.60.19.10

Compurter Monivors : H3IN 8471.60.19.20

HSXN : 8471.90.07

Populated PCB'SSI

(All Categorics) : HSN 8473.10
HSN 8473.30

HSN 8473.40

HSN 8504.90

HSN 8517.90

HSN 8529.90

HSN 8538.90

HSN 85¢3.90

Smart Cards & Accessories | HSN 8542.12

UPS for Data Processing HSN 8504.40

Equipment HSN 8543.39
HSN B471.05

Set-up-box with communication function and sccessones : HSN 8517.8(

Internet — box wath user interface
and nerwork interface : HSIN 8517.80

Modems & ISDN Temninals : HSN 8517.50
Routers & Terminal Servers : HSIN 8517.50

/%AT Terminals : HSN 8525.20
ﬁ' 3 i

5 PP

42

: 1o Communication
ﬁmmt HSIN 8525.20

For
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follows.

10)
11)

12)
13)

14)

15]

16)
iT)

Data conversion, data mining, digitisation, data entry, data processing, dats
warehousing.

Digitisation of spoken material (e.g. legal and medical anscripdon)
Computeneea Call Centres

Geographic Information Systems mapping / services

Web cdesigning / Web content development services

Compute: Added Design / CAD / CAM services

E-maui, data, Internet [ax service provider

ISP Services [Commurcation channeis hike V-sat, Optical fiber not included)
Computsrised Desk Top Publishing

Web service providers, including web hosting and web site management
LYSDN service providers

Computer Systems AMC holders

Mulnmedia development units (inciuding, ¢.g. animation and special effects
video and photo digitisation)

IT Solution Providers / implementers (such as and including server / dats
banks, Application Service Providers, Internet / Web-based e-commerce servict
provicers, Smart Card customisation service providers, sysitems integratior
sarvice providers)

Cyber cafe [ cyber kiosks / cyber parlours and wdeo conferencing centres |
pariours

Back Office Operations relating *o computerised data

Other services provided with the intensive use of computers [such as anc
inciuding telemedicine services, remots accsss cyber services, remon
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No.DI/T/ Emp.Com/ Product £ 2005,/ A-T801
Ditrectorare of Indasores,
New Administrative Building,
Opp. Mantealaya, Mumibai - 400 032

Date: - 08™ April, 2005
Amendment

Sub: - Registration of I'T Units —
Amendment to Ansexuee 'A' Panary Products (T Hardware).

Ref.: - 1) Empower Commirtee Minutes dated 23-05-2003,

According to the decisions of the Empowered Committee constinited under the 1T & ITES

Policy, 2003, the following iteins are included as the Promary I'T Products in APPENDIX-I appended
too the above teferred circular,

1
2

3)

4
5

Electronic Provate Automatic Branch Exchange. (EPABX)
Digital Image Recorders (HIN Na, 20160

Adapters, Jacks & Plugs, Relays, Switches, Terminals & terminal blocks, Sockets, Heat Sinks,
Bases and Folders useful for electronics equipments only (HEN N, 8335,

Video Conferencing Equinmerts.
Mobile Handsers [(GGPRS & CIMA) (HIN Mo, 8475,

-adf-

( S. P. Mahajan )
Superintending Industries Officer (1T)

The Secretary {Induizred), L E. & L. Department, Mantmlaya, Mumbai - 400 0132,

ﬂ:[;: 5::r:ta:r (Ffermation Technslogy), General Administration Department, Mantralaya, Mumbai -

032,

LCopy for infianmation fo;

1. Ih-l! Development Commissioner, Office of Development Commissioner, Minsiry of
Commerce, Santaeniz Electronics Export Promotion Zone, Andheri (E), Mumbai — 400 (83.

2. The Managing Director, SICOM Linuted, Nimmal, Nanman Point, Mumbai-400 021.

2. The Chict Executive Officer, MIDC, Mahakali Caves Road, Andhen (East), Mumbai-400 093,

4, The Additional Divecior of Tndisores, Head Office, Mumbai - 400 032,

5, The Deputy Secrerary to Gove, LE. & L. Department, Mantralaya, Mumbai - 400 032

The Depury Secretary to Govt, & Director (TT), GAD, Mantralaya, Mumbai - 400 032,

For EM3ASSY PROPERTY DEVELOPUENT P Lig,
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o The Director and Chief Executive, Software Technology Pack of India, Kubers Chambers, 3
floor, Dr. B.P.Road, Shivaji Nager. Pune - 411 (05,

8 The Direcror, National Center for Software Technology, Gulmohar Cross Road No. 9, [VPD
Scheme, Juhu, Mumbai - 400 049,

D The Chalrman, Nanonal Assoclagon of Software and Service Companies, Ashok Hotel,
Chankyapur, New Delhi — 21,

10.  The Chairman, Electronics & Compurer Sofrasre Expornt Peomotion Council, Regional
Committee (W), Ut No. 39, SDF-2, SEEPZ, Andhen (East), Mumbai - 400 093,

I1.  The Municipal Commissioner, Bruhan-Mumbai Municipal Corporaton {Octroi Depr),
Mumbai - 400 OO1.

12 The Joint Director of Industries, PSI/ DIC / Planning, Head Office, Mumbai - 44 032
13.  The Officer on Special Duty, Head Office, Mumbai - 400 032,
4. The Supenntending Industnes Officer (LIC/Export/TT), Head Office, Mumbai - 400 (32

15.  The Depury Dircctor of Indusmes, 53[P / CSPO [ LIC /Chem /DIC Br., Head Office,
Mumbai - 400 (032

{8 The Industdes Officer, S8IP/ DIC / Expon / NOC / LIC / IE Branch, Head Office,
Mumbai - 400 032

17 The Director, STPI — Mumbai / Pune / Nagpur.

18, Joint Director of Industries, Mumbai/ Nagpur/ Aurangabad/Pune/Nashik Region
Superintending Industries Officer, Konkan/ Ammvat Region
General Managers, District Industries Centre (Al

With a request to bang this amendment o the npotice of all Local Bodies within your
junsdiction, so as to facilitate them 1o extend Octrol exemption and other concessions.

£ All Assnciations.,

For EMIASSY PROPERTY DEVELCPMENT PYT. Lj

T gt e s P Py 300 _hppsadia- |4 s w—d
uraw_——-——-‘

-_—




471

37

No.DL/TT/ Emp.Com/ Products / 2005 / A-28164
Mrectorate of Industres,

:"']ﬂ'n.' .’hdlﬁ!i.ﬂji»u—d.i.‘ﬂ; H||.|.1'.||.:I.'i|.'|g_r

Crpp. Mantealaya, Mumbai — 400 (32,

Tel Mo, 2202 3505, Fax Moo 2202 6826

E-mail: dut@mahacashira govin
Date: - 26 October, 2005

Amendment
Sub: - Hegistration of [T Units,
Amendment to Annexure ‘A’ Pomary Products (T Hardwae).
Ref.: - 1) Empower Commirtee Decision dated agh May, 2005,

Aceording to the decisions of the Empowered Committee constinuted under the 1T & ITES
Policy, 2003, the following items are included as the Primary I'T Products in APPENDIX- appended
to the above referred circular.

Mo HE ENI Description of Item

1) B46% Word Processing Machines & FElectronic Typewriters.

2} B4T0  Electromics Calculators,

3) 8471  Computer Systems & Penpherals, Electronic Diares.

4) 8473 Parts & Accessones of HSN BAL6D, 84.70 & 84.71 for items listed above.

51 8501 D Miceo Motwors / Stepper motors of an output not exceeding 37.5 Warts.

G) 8503 Pares of HEN B5.01 for items listed sbove.

71 B304 Uninterrupted Power Supplics (U'PS) and their parts,

8) B303 Permanent magnets and articles intended to become permanent magnets (Femted),

9 B517  Electrical apparatus fos the Telephony or line wlegraphy, including line telephone sets
with cordless handsers and relecommunication apparatus for cardes-current line
systems or for digital line systems; videophiones.

10y B518  Miemphones, Mulimedia  Speakers, Headphones, FEarphones & Combined
Microphones ¢ Speaker Sets & their parts,

11} 8320 Telephone Answering Machines,

12} 8522 Paresof Telephone Answering Machines.

13} 8523 Prepared onrecorded Media for Sound Recording or Similar Recording of other
phenomensa.

I14) 8524 1T Software on any Media.

15) B335 Transmission apparatus other than apparsmus for rdio broadeasting or TV
broadeasting, transmission appammus incorporating reception apparatus, digital sl
mmage video cameras.

Radie communication receivers, Radio pagers.

(i} Aenals, Antennzs and theirs parts.

{d) Parte of ltems at B5.25 and 85.27 listed above.

LCD Panels, LED Panels & Parrs thereof
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19 8532 Elecmical Capacitors, Fixed, Vanable or adjustable (Pre-se) and parts therenf.
200 8534 Ponted Circuies

21) 8536 Swarches, Connectors & Relaye for upto 5 Amps at volape not exceeding 250 Volrs,
Electronics Fuses.

22) 8540 Data / Graphic Display Tubes, other than TV pictures ubes and parts thereof.
2% 8543 Signal Genemtors and parts thereof.

24) W01 Oprcal Fibre and Optical Fibee Bundles and Cables.

25) 9013 Ligquid Crystal Devices, Flar Panel display devices and parts thereof.

26) W30 Carhode may oscilloscopes, Specrrum Anlysers, Cross-talk meters, Gain measuring
mnstruments, distortion factor meters, Peophometers, Network & Logic analyser and
Signal analyser.

-sd/ -
[ P. B. 5atam |
Supenntending Industries CHficer (TT)
for Development Commmissioner (Industres)

1. The Secretary (fedicenier), L E, & L. Department, Mantralaya, Murnbai - 400 (32,

2  The Secretary (fxformation Techwadigy), General Administranon Deparmment, Mantralaya, Mumbai - 32,

L The Development Commissioner, Office of Development Commussioner, Ministry of Commerce,
Santacruz Electronics Export Pramotion Zane, Andhen (E), Mumbai — $00 093,

2 The Managing Dhrector, STCOM Limited, Nirmal, Naniman Point, Mumbai-<00 021,

3 The Chief Executive Otffices, MIDC, Mahakali Caves Road, Andhen (East), himbas-400 093,

4. The Additional Director of Industnes, Head Office, Musmbad - 4000032,

3. The Deputy Secretary to Governinent, LE. & L. Deparmment, Mantralaya, Mumbai - 400 032

6. The Deputy Secretary 1o Government & Director (I'T), GAD, Mantralaya, Mumbai - 400 032

7. The Director and Chief Executive, Software Technolopy Park of India, Kubera Chambers, 39 floor,
D, B.P Road, Shivaji Nager, Pune - 411 003,

8. The Director, Nanonal Center for Software Technaology, Gulmohar Ceoss Road No. 9, J[VPD Scheme,
Juhu, Mumbai - 400048,

9, The Chairman, National Associaton of Softaare and Service Companies, Ashok Hotel, Chankyapus,
Mew Delhi— 110 021,

10. The Chairman, Electronics & Computer Software Expor Promotion Couneil, Regional Commirtee
(W, Unit No. 39, SDF-2 SEEPZ, Andhen (Fast), Mumbai — 400 (03,

11, The Mumicipal Commissioner, Bruhan-Mumbai Musicipal Corparation (Oceeol Deptt.), Musmbsi - 1.

E2. The Jont Director of Industries, PSI/ DI / Planning, Head Office, Mumbai - 400 (32,

13, The Officer on Special Duty, Head Office, Mumbai - 400 032

14, The Superntending Industries Officer 1T, Head Office, Mumbai - 400 032,

15. The Deputy Director of Industries, S8IF / CSPO / LIC /Chem /DIC Be., Head Office, Mumbai -32

16, The Indusies Officer, S5IP/ DIC / Export / NOC / LIC / IE Branch, Head Office, Munbai - 32.

17. The Director, STPI — Mumbai / Punc | Nagpur.

18, ot Director of Industnes, Mumbal/ Magpur/ .’ﬁ.urnng[bad;"PLmt,l"N:i!hik Regrion
Supenntending Industsies Officer, Konkan/ Amravati Region
General Managess, District Industrics Cenere (All, Wigh o reguest fo brng the anrendment fo the watice of off
Locari Beaddres wrilaim your gevisaliciion, 1o as fo facilitae them fo extend Ovtrw exemmtilion and efber sonces oy,

12. All Assocauons,

LTIT Ispranisas’ detwsmherirt VS By 2005 _Apqariki- LAk FotE PROFERTY DEVELOPMENT BVT. LD
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EXHIBIT - B 39
No. DUTT/Clearance/2006¢ R-s279
Directorate of [nd
Mew Administrative Bldg.,
Opp. Mantrabaya, Muambai 400 (32
Diare: 26 July, 2006,
T
- 29 JuL 2006
-~Mis. Hindustan Construction Co.Ltd,
Hincon House, Lel Bahadur Shastri Marg,
Vikhroli (West), Mumbai 400 083
Sub: mmh-dmﬁuﬁumtﬁmmmmm
industrial estate building / Industrial Park and hemee
MPCB/MOEF clearance is not required.
Ref  Your letter dated 8™ July, 2006
Dear Sir,

With reference to above, it is to inform you thet [T & [TES units coming under
industrial parks MMH{WITPWNIT&H'ESMH:MMMMMHEM
hh@du?ﬁﬁ:ﬂ%mmmpﬂﬁmm&whimcm

Board as per IT Policy. 2001,
This is for information please. ~
Thenking you,

Fee EMBASSY PROPERTY DEVELOPMENTPVT. LiD. j

Autnorised Signajory
AP e R

— ———— L

| I..__)
| = |
ol JFengl g
s
o A Advocat
./ Governp
.E;;:/ #5 Roshas 1

Yours
[ ‘ﬁw t

(V. B. Maswade)
Jt. Diirector of ladustries (1T)

—_

e e e i i e

Bratiadl

BHARAT] FPATIL

* & MNotary
it ef Indig

=1 UG Road, V V Pusgee
B =2 LRI,

bt e
s

15019 57918
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EXHIBIT - D

58

Minutes of the 25 meeting of the

St Environumerninl

Assessment (SELAAY

kel om 26™ August , 7010 o 1030 AM.

Tha follawing maembers were preseny for the sutharity mecting.

Sbri. Asoke Buiak

Smit, Valsa B, Wair-Singh, Secretary (Environment)

Chairman
Membier Secrelary

D 5 K Cupila, Megrher, SE1AA was ahsont.
Dr, B, N, Patil, Seicrist |, Enviroement deparinent was present by invisation.
Memtrr Sececiary SEE1AA end Bacresry, Environmens Depmetment welcomed e members

ol tha

Anthoriiy.
Tha folbowing ihems were discussed b the Autherity mesiing -

Ne | lem Teeldnn
1. | Canfimaiion of the Minutcs | MIBules of the 257 mortings of (e autkonty Wich arc &val
; of e Mectings of ihe Hﬁdl;nnmﬂ:mi - i
Aubority
3 hw;ﬁﬁ_*?wqﬂmiumﬂﬂ:mmmmﬂm@
BENo TEIpoCl e Aniioriy weere noled.
the deciviot tken in tha
2% mecting of the
Authnrity
B, Fesucs for Aircassman ;

sxplnined (he peepoal before e Auibarity.
Authority mowsd thal: .
= Tobal plot arca: 240 Acre
# Plantaroic 30 Acre
= Type of Project: Posver penjent
s REgtimoted cost of the project: ¥ 1200 Cr,
»  Faxl:
|, Nouml Cas: ZNZG6 MM Dol b (LIY]  Moough
?ﬁ“hlh
1 power i required during consiruciion, sourze:
MEEDCT

n  Technology used :

I Combuston Terblae = F Class sdvanced Technolopy wich dry
baw NOx bizners.

4 Heal recovesy siemm pemerulor

3. Bieam tuthine geoemdor

4, Adrepoled eondepser IACC)

= Water Requiromen: 720 OMD:; Bouree: MIDC and Maharssiurs

Jeevan Pradhikaran (MIPY: Effuent gensrated: 403 36 CMD

- e

OPERTY DEVELOPMENT V1.

For ENBASSY
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»  Green Belt Developmendt: Chreen ekt o be prosdded: 2 heoare,
o, of troes 1o by planbed: | 1,535
o  Davivonmenial Mansgemend Plan:  Opermlon Phase:  eapital
EMP eostshall ba T 2, 38 31,9004,

Anitnority observed thad Praject propones wthﬂ
MUOEF for gerling EC for cxpension of e projectwhich i nol yet
mitinied. Awthardty considercd  the report submiuied by [IT,Chenoal
abouk prajected Mok levels. Profest propoment stsosd thin pollasis
Hlee SPA BO2,00 will not be emitied [ambient & at sinck levalsiin e
project.  Afber Mhﬂm;.- the Autsority Hﬂnb: sl
uvhmmli‘ cheamnce. bo pregect depesding spoa is=ion &
strutinizing Milowing docwments -
13 Dedils abput LOA
1) Deinls abol composition of ol g
i} Responss in weitlog o ol jswecs mised in the roecived
poemplaint apajnst dae profeet ke proles by willagess,
Cramanhha, felling of frees, protection of wildlife,
4)  Formiswon from revenas Autharity thar (ke sl
fior G project s NA
5} Copy of the ader givea for installion of
site. Project proponemt will mol go fiw expansion
insiallation & commissioning of the present pregect.
Above decigion s whthout prejodics 1o the court ease pending in the

"‘ﬂ-'”“j

hinding on the project proponend. Henes this deciion of Asthority does
not give imssanily to the project proponent (o e case ficd against him

court of lw and whatever decision the Hon'ble rourt will take will be |

The Projest Propament explaived the propossl before the Authority snd

alse submiiied the docameaafclod feations an discussed in SEAC.

*=  Totl sasrection aroa: 1,13,038,54 sq. s (Mew Coastrisction :

AB0LTT)

Built up mves as per F51: 95,597,540 1q. m

Bluill up doih s par Moo FELE 15441 g .

Estimatad cost-of the profect: € 175Cr )

Water Heparement Total: 1RE0 CMD

Fresh water: 891 CMID from THRIC

L Hooyclcd water: 778 CWD Gmm 571

«  Wastowaler 16 OMD

& Copacliy s STP: 1100 ChD:

¢ Rdin water Harvesting: 17 new. off percolsthon s Baving, ekse 1.3
m % 1 2imw 1.2 will be provided for rain witer hasvesting.

v Golid Waste Generation:

.= @

ST Gludge : 163 kp'day
Creech Belt Development: ancas 3565 8q, m, Noa. of pew mees o

be planted: 1285 trees o
et

2
Far EMBASSY PROFERTY DEVELCFNENT PVT. LI0L .)
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+  Eunvironmestal Management Plan: Canstruction phate: € 24,76
Lakhs & during Opemcion Phase: Total capital cost for EMP
fhall be T 71624 Lakhs and O & M for EMP saall BT 13191
lakchs,

* Project propencal sholl operatc and mainein EMF for 3 years
:hmpﬂﬁmdﬁﬂdumh:mumtwj
years for O & M of appeox ¥ 385.73 lacs e T 1319 Jaczx 3

« Corps fusd shall be handed aver 1o soclery while banding over |
Envircemeent Maragement Frcifity, MOU ghall be made wilk
ancioty to dccept respansibility of fiether O & M of EMF

+ Project proponent shall emture completion of STF, MSW

Hﬁ,mhﬂd:ﬂwmﬂmummﬁ

ibifens el ahbave sald infmstruemee ix instnlled ard
minde fanctional. Prior cenification from approprise: sutonity
ehall be obinincd.

# Lacal body should epsure thal go socupation cerfificale will be
issoed prior i pemtion of STPMEW xite with due permiscion
of MPCB, Physical possession should he given ooly afier
completion _of eavironmental & other Infragimucmes for which
developraent chirges s beleg collezted by lozal bady,

Adrer deliborptions, the Authority decided 1o secard Bavironowonial
wmhmmwmﬂmummqmg

q Envircamente! cleprancy for ﬂlﬁtﬁﬁtﬂhﬂm bedare by and
mmd expumnsion of sugsr mnmmwumamam
& oo-gerration Nodural sugar | Avihoriy thyart ;
& Allisd ladustries Lab Trujact PO pisla:
SEAC-I00WCR-2ATC-2 A.ETETH-M-@ wnls of capeeiry fmom 2506 TCD e 3000

B. expanson of copentmation wnit of copagity fom 9 MW s 32
MW

Totad Plot Arex; B0 Ha,
Power plant area: 20 Ho
Estimated coet oftba prajacr 207025 Likh
Faw mplerlal cugubenic: :
.0 530 W amnem Batance;
Em_mmm liggaies rusng

=  Deuble of Ballem:

i, Boller | =40 TPH, 45 Kghon®, 430%

1. Boiler2 130 TPH, 45Kglen?, 4507

1. Biiles : 70 TPH, 75 Kglen?, 51¢°c

a  Totsl steam genemtdon capmeity; 140 TPH

# Power Turhine denlls
I, Tatal power penemtion capacity durlng masom: 18900 KW
4 Tonl powr peneration ehpacicy during off sessoe: G000 KW

3

- O " .
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. ﬂmmﬂ Emﬂh-ﬁ-ﬂ be treated §
Tretimend Pland: Treated offluent will Be wsed
tmduﬂfﬂrr-mm‘rm

& Zolid Wese

1. Fly ash: 23 M Tiday
2. Uhsdail: 0.2 MT
3. ETP Sludge: 16 W T Mook ;

#  Dispossl: generabed ash wdll be sald 1o beick nwamfseteens and |-

farmers a8 soil conditloner or used as orgasie mankee.
Afler deliberations, The Autbority decided m acoord Envirmmmenial
Clearnace 0 Uhe project only afier sutmizsion of fellowing documenis:
. Cersolidaled stmiement
L Environtot Menegerpent Plan
3. Oreen bel devalopment
d. Commitment that no other fucl including cosl will be nzed for
Cplive potier peneratbon.

Enviianments] Cletrnce for
Sumshine  Buildems &
Dewlopers  proposed  SHA
prigeel Mabaksll Barghan of

property  bearing o willuge |

Cuidwali situaled o Westers
Bitpregs highwoy Andberi

BC[Sunshine}
2009/ 144/CRL1 6 TC-1

The Project Propenent l&pllhﬂd!bjﬂ'ﬂﬂﬂlhﬁﬂhﬂdhﬂ#mf;
also submitted the documeste’tlardficmicns as discoused in SEAC. :
Amhﬁwuuﬂ thai ;

»  Cosstruction Buili-up Area : 1,58,322.68 5q. mL;

o Estimated cqat of the projests T 18000 Cr -

= Water Requlrment: Fresh waler: £27 M'fdey; recyoled i
Eﬂu?'ﬂuar Sowe:; M.C.G.M & Treated water from 5T7

* Wastewater paacrsied: 1060 M iay:

+ Capeity of STP: 1600 MYday, Treoted water will be mcyctad
and weed for gurdening & AC make up. Excess ested water will
be discharge into mamicipal sewer fize

*  Ruoin waler Harvesting: 16 recharge pits & colleciion tak of 500
KL cagasily #ill be provided.

» Solid Waste Generation:

1. DryNon-Ocg. garbage : (768 kg/day, Dispusal: Troogh
authorieed copractin

L WetlOrg. parbags : 3077 tn'dlr.hhpmll:mulﬂ:mjn
Converr

1. S.T.Psleige : 189 kgtday, Dispasal: will be uyed sy mencn:

s Grosn Bell Developmend: Total 724607 87, M, sres wall ke
provided for green belt. 270 Mos. of trees shall ba planisd.

o Traffic Management: Patking arce: 12,480 8. m., tolal 2 whecler
< 31 &ed whineler: 300 parking will be provided,

* Enviroaientsl Masagemént Pla: Constrction Phase T ZiLI
Lakchs Toae] stimeied cogl of cavininmenld] infrasimaciune curing
Operalan Phasve eapsial EMP eoat shall he T 511 kakhke Brevrzing
et shall be ¥ 7347 lakha
Projesl propuncnt alidl opsenle apd mnimain BWT for ¥ yeara
afier giving pogsesvion and shall sl gencate corpus Pand foe 3

yesms). -

/2%

®
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# Corpi fund shall be banded over to the aver
Envirpoment shall be made with
SoTheTy 10 BesepA respomsibility of further O & M of 1EWF

= Prejeet propanend shell onsre complction of STF, MSW
dvpomal foedlity, gresn beh development prior i physied
handever 1 phrchusan'oroupatian af the bullfiagi. Lazal budy
should mol (Bsec accupaiion eenifiesle prisc W Apoetion of
STRYMAW site with duc permission of MINCB, Lecal buly
should alsn cnsure that there should got be say change o lmd
use patierm and consiroclion shouwld be e per town plannig
reguletions for the anc,

Afier delberntions, the Authority decided to mecord Esvironmesal
Clesrance b the progect anly after submission of fallewing documents:
1} Building dewils & huilt up ansa detsils shoot Rehab &
sale porlion.

of 50 TPA Sponge Iron 704,
Mouga M}'ﬁ

by Viaer
Carbems Mt Lid
Fle Mo, EC-
JOOVENEEIR/CR-
[§60TE-1

m&quwuﬂuﬂuhmmmmmm
Al gebamitted tbe docummesta'elarlfcations as disevnsed in SFEALC,
Authority noted fe =
= Divembfication In exlsing pmjont - Conversion of Exising
Caltized, Potrolwam Coke Plat lwo Mind Spengs Inm Flam o

produce !
] Sponge brom (Finished 3 1500 MTManth
)  Dolocher (by-product)s 650 MT/Month
= Totnl plol srea ; 161 hectars
= Bstinated cost of the praject : T 2.87 Crores

1 Duolochar (by prodect § ;850 MT/onih

*  Witer Reguiremers: wu’rd-;muiub:nmm throwgh
existing borewell & dugwell; Domestic EMsent: 1.6 ELD;
Dispusal: Trestment in existing septic taks & sak pits,

& Rolld Wesic Management:

1. Delochar; 850 MTMMonth: will he dispesad off by gale out to

wwm&&mmuhm

2 ﬁrﬂmﬂllﬁh&mmt.;\ﬂuhlmwwﬁhﬁh
within the fctory premises o3 well o5 sale oul to Brick
i harers .

3, Raw Muterfal Rejeels 2 150 MT honih; will be digpared off by
vy of mle to roal beiqusites manudbcturor end oter #0d wwers
w5 captive power plants end canyeni pinacs

» (een Bell Development 5500 85 m. peesensly. Abow 200
plants of various specics will be plaried

v Environrental Management Plan: Copital cost - ¥ 57 Lot -
Recurring Cost per apmum : T 7.5 Lakhs

Afler delibesatiess, the Aunthurity roy d Proect Proposen o suhoeds
fodlowing dosumonts
1) Detsils about gosags of rew mascrials

) Comsent o sgtablish frars MPCR

For EMBASSY PROPERTY DEVELOPMENT PVT. l.1ﬂ)
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Authocity slso decided to reques Secretary, SEAC to inform why pulic
hearing was not comducled for (he project befoee tking final decisica
mned o indicate the cxegony of the project Lo B or B2,

Envimamental Clearsnce for | The Project Propanent explained the propossl befors the Acthociy and

Peoposed  cocstraction  of
ﬂdﬂtﬂﬂﬂ oum mm:rdll
profeet b imici

m‘lchl: 'hy Mz,
coaton mill Lod
BEAC-2MI MR IMWTC-2

nltz submitied (he docesnenteelanilicationt os dismused [n SEAC,
Amibority noted that ©
#  Totd Plat Anea: 54,280.57 59. m.
# Total built up area: 6,58, 847,35 5q.
# Sl aren 207580 86; anmmﬂn:'fﬁm}.lﬂﬂﬂﬁu
plﬂ-th':nmm;q.m
Wiiber Reguimersent: [055 CMVI; Sowres: MIOTRM
® . Wosiewater L Bdd CyD
. quﬂl‘rﬂfﬂﬂ ﬂiﬂhll: Treabed waster will bo mepaclod &

¥ Euﬂd‘i'unlﬁm‘rnhlmm-um 4159 kgiay
# Green Belt Development: 12522 Sg, m. srexz B84 Noe. af mew
trees shall be planted.
v IOGM shoule scrotisize bailding a3 per [l appre
HRC snd s e helgh spprovud by v Afsion oty
ond ma per DCR.
* Declglon of Coun oxs, if sy, will be binding
Afler deliberations, (ke Asthoriny dechded 1o spwrd Bavinenmeess!
Clesrnce w ihe preject only afler sibmission of inllewing doqumants:
s Penmusshon from Civil Aviation Auhoriy.
= Copy of the finsl sppeovalBI0C leer Rom high-res ballilig
oomneiied.

Emvironmepdal Clearence for
Tarsconi  Mmganese Ore
Mine (1760 hectrd) ot
Village Pasconl, Talukn
Ramick, Desiricl MHaggus. M
Shager] Ahmed

The Progect Proponend explained the peoposal hefim the Authority ead
s sohrivied ibo documemiaicien realions b dscussed (7 SEALD,

#  Mindig lense noca: 17.60 Ha

* Foduction sapacity: 3000 TPA

=  Oeolopdesl megerves: et Oeological ressrves ; 81 147 Tons; i
Extrectnble Geological reserves : 45000 Tona
Mdpﬂﬂﬁmummmm

mmafmmdmdmhnd

fechanical exemvaipes & dumnpers

Hatileps of overbunden, soll & wasie rocks to the dumgpsiies
Mining of manguness ore bed vl @rilling, blazing
Estimated cost of the project: T 2.0 Lakh

Water Requirement: 1.3 KLD. For domestic & oan denestic
UrpoRe

Bolid wase mana il

+  Waate consists of endl, overburden ond oxervsiod couming nacks
and Condite from in cxse of bedded depoxic will be vsed S

L l,ng.up_---t

dumping af waste.
fi

For EMBASSY PROPERTY LEVELCPMENT PYT.LID )
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* LUumps will be provided with gurland deadn to mmest strface
rainfall from dusipe during monseon '
¥ (Geen belt Development; m:mﬂf;Mmde}h.
b planed. N
= Environnsental Manegement Tlan: Capital coss will be T 100 | =
Lakhs ared recuriog eost will be T 230 Lakh ¢ answim,
After dellhemiions, the Authority decldsd i second Envirommencal b
Clearanes to the project afier subeiission of Following deeamasns:
Copy af EIA Repent
Waler Source
Quanaity of wastewmlcr yeacmicd
EMP & Cupiiuf cost
Rain water bunvesting
S1om wator drinepe
Crpyt of Approved mining plan

fhows revence & other amihotitic,
9 |Envirenmeneal Clewrance for | The F'raicet Prupanent cxplained the propasal bifore the Authority and

IT Park Embassy Techzove ai | slso submined the documents/clanfieations as discussed fa SEAC,
plot an. 03, Rajiv -Gandhi | Authority noted that ¢

gt e et sl

fnibdech  Park, Fhase 11|  « Touml consrucsion Duill up area:4,89,815.41 59 m.
MIC, Hivjowsdi, Penc. By | o Esimated cost of the project : § 435 Crores
Mi.  Denbwsy  Dymasty | o e Requisement:
Eevelopers Pot Lid ) Froshwaier (400 KLD from MIDC
| SEAC-2010/CR.297/TC-2 () Recycled veuer: 1000 KLD from TP
= VWasiewsber genermiedi 1020 KLD; Wasworner will be s
in § Nos. of STP

*  Capacity of $TP: lotal Capseity 2120 CMD: Treated water will
be nsed fir fhushing, gardening and ceoling tower make up. |

»  Solid wuse g b
L Dry Garbage : 100 Kgfy
il. Weil Gorbage: 30 Kgiday
L STP shudge : 0,216 MT/day
= Al wases genesnted during e opermion phase on the siie wall
be progerly segregated bofors disposal,
( * Bicdegradable parbage pemcmated from food cowts s susing
joints will be shredded and westod §n weemieubure phs, The
rezuliing munure will be wsed as fenilizes in the Bambeped aren.
v The nonebiodcgmdablo wase will be sepreganed and disposd
throwugh approprisie wane deztars

1. Beonge shudge geoemied from due 8TP il b i s argunic
e
2. Gireen Bed Devetopment: aren for green belt: §04460.30 33, m. |
Tatal 7000 Wos, of irees will be plamed.
1. Envirenmentsl Management Plas: Copitsl Cost; € 1,5 O O & M
Cost: T25,00,0040-
Authority noted ther Project proponent viclsed conditions of EIA
totification about which Esvimoment depantment will initinte neeesary

For EMEASSY PROPERTY DEVELCPMENT PVI L "')

VLIEEIT| 'I"EW
L]




65

Afer dellberations, the Authorily dechled 1o accoed Environiocnm]
Cleasonce to the project anly after submission of following decamems:
o EMP Brekup - :
b P8l Celeulstiors slong wilh pommission ef
Muolifleveled cor perking ares
e Appeoved T8I

il | Awthoeny noted fhat :

Tha Projest Proponeni eplained fie proposal before e Authority and
also submitied tbe documentelariGontions os discussed in SEAL,

Cow ol the project: T 21,00 Lacs, :

Met Genlogical Reseeves: 48500 torms

Exiracmble gealogical reserve: 26740 tomos

Lease sreac 24 Ha (Pant of 96 [s private and part of 97
BOVETIIEHRS feveTmie L)

Mliecl : Mangacese

Propowed 1o mine ;1 160 TPA

Life of minor 24 yeass

Depth of sninlng : i0m

Ground water level: Below 10 m diring dry seasus ]
Bieihod : Open cost mamal methed ; drifling and blasting
Watsr Requirensent; 5.8 mdsy. from which 1.5 w3iday for Dust
Supprewion, 2.0 m3iday for Drinking, 0.5 mYuy for Geees et
and 1.5 mYiday for Others;
o Orecn belt arca: 000 md. Nunber of tees o be planted:
T0OT e oo
s Solid Wasse 10% of the total production will be
wagtle consisting of siliceons kmpuritiss, waste imercalafions,
miniag loss & Fines (voids, clay pockets e},

» FEnviroamenlal Masagemest Plag: Capital cosi will be ¥ 18
Lakhs and recurring costwill be ¥ 270 Laich / antam.
mmummmmmmmmm
Clearnnce to the project andy afier subemission of fallowing documenis:
I, Dimposel.of 30% rejected minemlized matemal

repirt

L FElA 1i
3. Public hearing repon

Environmental Cleamnea for
Feopased  Pern alloys
mmufsrinang plant 8 Khera
Mo95 Talaka
Bacner, District Magmer, By
Wiz Manganess [Product
Carporation Pl Lad, Szoner,
Diisiric

Hagpar.
SEAC-IOTACREZPNTC.2

The Projeet Propane=t explained the proposal belfore the Awthority omd
nlen scbmifed the docimaenesdnrifestdong we Ssenaved in SEALL
Anthority noted thee @ '
= Total plof erea: 13,5 Acers,
o Eniimated cost of the praject: T 253 Cr.
» Wty Reguirement: 34 CMD (process: 18 CMD & demestic: (6
CMDY); Source: MIDC
» Efffusnt genernded: damestie; 4.8 CMIY Domedtio effluend will
be dispoged & sewnge notwork of industrial area and thess & no
indlesinal effleem punemiion,
v bolid ‘Wasn bamgement  Femo Silicmes opd adloyss 350

' /

Authorisad EIQI‘EE&_-:_F— =
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MIfvionth malaly commms mengancsc sl il b s 0

TEQCELSET.

L Coal ashc DB TPD wiil be wiifized for land filling.

»  recn Bell greea bl ares: 50 % of the plot anca,
Aboul J300 nos. of trees will be planted.

s Pnvirsnencoisl Manapemsest Plan: Csptlal eapendliture 7
00,0004 nnd O & M Exponses per nneam § 8,60,0800

Ml deliberations, the Awthorily requesied Peobect Propooes io sabanil
fnfowing docwrnenla:

1. Seeee of mw neaterial

1, Bireqn wider Dirninage

3, clafficatlem that projeet is nonowale & nos hesvy metsl

producing unil

4, Consent o exiahlish from MPCH,

5. ElA os prapessd TOR
Auchority also decided 10 requas Becretary, SEAC to infoem why public
hiesring wis mol eonducied for the project bafire taking final decizion,.

12 |Erviommenil Clesrasce for The Projeat Propenenl cxpleined the propesal befors the Authorily and
Monggeese  oxlde  and | alse submited the documentsfelirifiedtions as dissused bn SEAC.
MAngmese diomide | Authority noted- thar ;
Totd plot mex 13,050 g, e
Tots] buili-up aes; 2416 5. m.
Bstianisicd cost of the projoct: T 230 Lacs,
Prodweson capacity:
Miasganese cpticle{BAnCr] @ S0 kAT day
Musguoess diexlde (MnO3y 10MTALY,
Faw meilcnalk
. Manganese are : TO M ay
Coal 2 12 TPD & soke. i
Wame Requirement: 18 C3D (process : 30 CMD & dameste - 3
CHIDY: Bres: MIDE
. Emuoenl pavenanedd domestics 3.2 CMD; Domcstie effoent will
R be dispousnd 1o sowege network of Endistrial aren. Their is po
ﬂﬂ-?mhmﬂhnﬂhﬂmlﬂh
tecycled, thic prosess being 2 rduction pracess their will be no
éfflucet panaration
Holid Woeste Managemene:

Coal ashi 1 TPD will be uilaed for land filling.

Taer: 4-5 MTAonth; e will ba dispesed s CHWTEDF, Bagibost
feir fimtber acatmesi

*  Groen Belt Develaponesd: grovn beli pree 3900 59, = sbows 1300
ooi. of Iress will be planted.

» bavircemental Mamgemem  Plan i .
Wmu&ummﬂ‘ W

9 %’:"

Wember Secraliry— *

g
E.
=
5
- B ol # fle=aa & w8 &

W

|
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MT/donth cuinly conlalny manganese and wall be suld o

reprocesser.

L. Coal mekz 08 T will be willived For Jarsd fil3ing. .

s Dreey Beli green bek area: 50 % of the plol arce.
Al 1208 noa. af trees wifl b= planted.

» [Covimamental Mantpement Plan: Capifsl espendiury 7
10,00,0000 and O & M Expenses per wanum T 5,566,000

After ihe i &1
Ehw Autherity requested Praject Proposent lo sl

1. Slrom waier Dreinage
¥, cladficethon that peojeei By fon odie & non heavy mewl
pevalating ani
4. Coascri o cinblish fmsm MPCR,
5. ElA on propased TOR
Awthoeity aies devided 10 reqrasst Becretary, SEAL o infoem why pubie
bearing was ol casdustad for te peodest bafos kg Fnsl decizion.

The Froject Prepanent explained the propesal beiore e AdiDety aod
i submitied the docmenis'elarifeniions as distissed in SEAC,
Auihor{ty noned- 1har

o Total plot area: 13,030 e, m.

*  Toinl busit-ap oreg: 2416 sq, m,

« Estimiated cost of the projeot: T 290 Lacs.

¢ ProducSion capscity:
1. Mangamess catadehinD)] - 50 MTiday
2 Masgancss dicxide (MoO2): 10T day.
*
1
2

Py maderial:

o usgaemess e o T MTRday

. Coalz 17 TPD & coden.
Waer Reguiirement: 30 CRD {neocess + 30 CMD & domestie 1 §
MDY Sowes: MIDC

*  Efffuest generiieds dometic 3.2 CMD; Domestie efflucnt will
e disposed 10 swage netork of indusirial area. Their is po
elucat ps ihe waer = nesded for coding and ing mad s
regyeled, this process being @ reductian peocess their will be o
offlut pecs ralion

L] Solid Waste Mannpemenis

1. Conlask 1 TPO will be willized for lnnd filling.

2, Tar; -5 MTMonily car il be Suposed w CHWTSDP, Builbari
Fur further taaneent

= Greo Bell Development; grorn bel e 3909 3. m. abou 1200
rairt O brdes will be planicd,

-hmm?m Plm: Coplasd cxpenditze
20000005 and & M Exporgos per donum ' 850, 0000

’ W tas

Membor Secref@ry—

For EMBASSY PROPERTY DEVELOPMENT PVT, L1
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Afier deliberations, the Authoeity requesed Projoe Proponent b9 mubmil
fallowing documents: e, i

;: Source of w maternial

Strom water Drainage

3 Maln water

i, d-m;-h.-ﬂdnmhmw;ﬂmummm

=, Consenl o catablish from MPCH,

6. E1A on proposed TOR
Authority alss decided ta réquest Scorctary, SEAC 1 Inform why poslic
heating was not canductsd for the peojeet before mking fined decision
and 1o indicase ealepory of the peoject L & B1 or 182

The Trojent Proponcat expllned the proposs] before e Amthority ed

alsa submied the documnmentsleleri Teations as discasscd in SEAC

Muharity poted tha @

Lamd: 2535 £q. mi.

Towmd buili-up avoa: 1865 sy wn

Estimated cost of te project = 14,01 58,088,555

Water requiremént: 4 CMD; Souree: MIDC

Eifleeni penemicd: Domestic Efluene: 4 W2, Plapesat : &gt

ank overflow teeagh MIDC drain; Trade Efflsen: 108,

Disposal - Through MIDC drsin 10 CETP

* Copacity of ETP: 15 CMD: Eifluent Treatment Flant cnnsisi nf
Primaery followed by Tartiary treatment

= Gooen Beh Development: area; 55200 Sq. m.

» Enviroamental Manegement Plmr Capilal com will be T 23,
S0,006¥- ond recurring cost will he T 9,52, 640y

= A3 por office Memanndum of MOEF regarding Comprebensi v
"Mmhdﬂlml}lh:pmj:ﬂ lozmted i wilieal Iy mlisaed
wed, b propossl 18 for chamge of product in alnady exlang
plact. MPCH irsued coesent 4o operale 5 there Is no shange in

pailiian load; efter delfxcrasions, the Auibariry desided @ it |

ihe propesal te CHCB.

4

The Project Proponicet expisined (e prepnsal belore he Amharcy i
-lnmmmmﬂmmwﬁut <
Awikarity noted that :

Total consiruceion Bt up svea- 4103543 Sg. m

Estimated cost of v profect : T 9415 Crores.

Water Requivement: Towl: 462.97 m' / day ; Saupce: POMC
Wastewsler peaeration = 36267 m” / dny

Capeity of TP: 375 m* ! day.

171.72 KLD treowd waier will be rmused & reonaiming 19034
ELD wdll be corurscial 1o Municipal sewer fine

Solid Waste Generatisn:

wet wanz -1.5 Thisy eontidering %9 kpiday Ganden varjp

LI R U B ]

Dry waste = 0.9 Tiduy.
45 kg of will be TP and will be
i
Member SitTelEry
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digposed 28 rmumure.
Sl and rabble would be used far development of
Comstruction debris will be reused for backfilling of rosd: wd

evther canstnotian
»  Circen Bell Develnpment: 16.003 Sq. m. Nos. of treés ta be
planded: 377 new treen will be plonied.

*  Ervleeausents) Musagement Plon: Coplmd con will be T 2E14
Inkbvs and recurring cost will be T 24,47 lakiis

Lititka =and mining project nf
Lare willage, Taluks
Kanksvalt, District
Srulmdurg on 10,75 hoctare
iz fenpunl capacity - 25000

2. Encrpy Conssrvation mesircs
3, MiMing dectails
13 Environmenmi Clesrance for | Asihority noled Thal, the oject wetied in MIDC Industnal A
Proposed manafecture of bulk | Thepor, According o MoEF Office Memonndum dued 13 Sasch
dmps and imermsediales ut 2010, the mid baeation in in chotor for which mmpomzy marstorium
plet nn. W-83, MIDIC, imposed on considermion of projecis for enviropmen cleanunce
“ Indusirial Agca, T 1 Amthority decided fo consider the project oaly afler recriving revied
' Dristritt Thss, by Sen | divections from MoET in this repard
Moon Pharmacentieals P,
Lud
| | SEAC-2010CRIONTC-2
6 | Esvironmeninl Clearance for | Authory nomd  MmaLPropessd  Frojeci  locaicd &

proiect only after recenving reviscd divections from MoEF i this regard,

Wetcr mguircenent: 9.5 mn'idiny: Source: MIDC
Efflucal gemersted: The nnsls wabar feesbnent wil bs si poliay
lewed (Le. Invalves equnlisngion, Meuscallpmtan, solul At e

Xporstita 0c.) Supcmutant will be ot o CUTT for frho
Tresmens,

= (iroon- Bl Develnpropnti anea 1803 s, m,
= Epvironmenial banagomem flan Capial cost will be T
10,36,650% and recurring cosl will b 1 9,22, 450/
Aller delibomtions, the Aubority decided v sccond Envirnnmenial
Clearaoie to the project only afler nubmission of fllowing documenis.

tang) Sindhodurg Khanij

Udyog. SEAC-

| 20000 3aTC-2 e

Eavimamenial Cleacance for | The Froject Propansat explained the proposal before the Aothorhy and
Meodernisation & ckpansion of | abse sabrutied the documents/clarifications as discussed in SEAC,
Bulk drog omit of MIDC | Authosity noted fhal’

Tolojn Dit  Eeiged by # Land Ares: 3923 80, m

Uitrmieeh MWdin Wd,  EC = Tolal builleop aea: 608 sg. m,

{Iﬂhﬂ;ﬂ WOWSEMCR | o Eulensied cost of the project . ¥ 23,93 s

J._Mos. of tres which will be plusted.
i ;/é
MegberNsomay -,
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Thu?mjm['mpm:lphnd the proposal befnee the Auilony ond
Al sebmitied the domunena/clerifieaions sa dixcused in SEAC
Anthorily neted that ¢
s “Totel comsrucion Delt up eres: 1, 72649 8. m.
#  Estimeted costof the project - T 333 Cr
= Wolor Resmirement:
I. Fresh weicr: 375 CMID from MCUM
2, Racyeled water; 174 CMD from 5TF
s Wistewsier generated: 351 CMD:
s Capacity of TP 385 CMD; Trested water will Be used for
fhishing, gasdening excess vater will be drariaed 10 sower Ene.
+ Pain wiier Harvesting: Tiota) ISHmﬂRn:hnrﬂuw
peovided fo mke care the run off Porolodon 18 m

Dimmeder & 3 m Depih,

Sokid Wasls Mansgensent ©

Dry gacbege: 405 kyday

Wet parbage : 945 kpMey

STP Sludpe - 52 kpiday

Dizpopal: 5

Riodepradetde waste will be trusted by ongenie wase sonverer

Han bisdegradnble woste: recyelable wane will be disposed

thromgh suthorized contractor and mon recyclobie waste will be

disposed of ab MCGM landfL s,

3, STP Shusdgewill be used ns manure,

Green Belt Drevelopment: drea for gresn belt 6510 s, mi + 5373

M2 ares on podium) , Mo, of trees 1o be planted: 250 1ew treos <

VED existing treus tolal {410

* Environmensal Manrgomcod Plas; Constoaction phasc; T 2038
Lalhs & diwing Operation Fhese: Tuls! capalal ened far EMP ol
ba ¥ 13950 Lakbnend O & M for EMP shall be § 3824 lakhs.

* Project proposcnt shall operoké and maintsin EME foc 3 yeac
nfier pessepting snd chall abea ganseats sovmue find fas 3
years fir O & M of appeox Ra. 11475 laes {ie. 1875 bos v 1
yeam).

& Corpo fusd shall be kedad sver 1w the society, while hondin
m'uﬂwlummhlummeﬁhﬁth}UMh:maE
with sdciety to accep respansibility of further O & M of EMF

v Phyeical oceupRion will nof e gives onioes smvironmenal
infrastruciure is compleded snd mady fimelional

SRR

After delibesatioes, the Asihority doclded to accosl Esvironmentsl
Clesramce fa the praject only afler submistios of fallowing dosumenty:

19

Faking 10 & :hwlng
eomplex P;li‘e:l at

bearing Hﬂh{pt]
1B{) village Ambivali Desal
Road Andhe By SN Deal

1. Copy of BIA

L ﬂmﬂwm _[Eﬂlﬂ_nm;ﬂﬂ_h,{
ThFrquwmhhmlumm bafore the Awhanty and

lio subatifled the documertsiciacifications a disoused in SEAL
Authority tisted that :

*  Total consiruction Buill up ares: 83,000 »q. m,

» _Estimine cos-of the project; € 113,08 Crome

e e

Member SRNET
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The Projsct Proponerd explained e proposs] beforu the Auhocily mnd
e seberatted the dosnimena’curifiesions ss digcmsed B SEAC,
Authority noted that +
* Totel construcilon Dailt up arci: 1, 72,640 53. m.
*  Estimated cost of the projeet - T 235 Cr
= Waer Reguirement:
1. Fresh water: 275 CMD from MCUGM
1. Recyeled watze: |74 CMD from STF
* ‘Waslswmler generaied; 351 CMID:
L of STP; 385 CMD; Tremed water will be used for
ganlening excees water will be drained 10 sewer line.
¢ Rain water Hurvosting: Towsd [5 Mos. of Recharge pits e
provided o mbe care the mn off Paeclation Pt = 20 @
Dinmeler & 3 m Depth,
Solkd Waste Munsgement :
Ory gazbmge: 405 kday
Wet 2945 kpidny
. BTP Sludpe: 52 kpiday

weusde will ba fresied by oeganic wasic converter.

Blen hine bl suster rocpcloblc wastn will b disposes)

through anthacired contsngior and nos resvelalde wases will be

disposed of a0 MG Tandfil] se.

« BTP Slodge will be used ns manure,

* Orcen Belt Development: asca for green belt: 6310 gq. mif + 5373
A ares om podism), Moe. of trees io he plaated: 250 1w trens £
160 existing trocs: taial § 410

* Environmental Managemeni Fla Corstruction phass: © 20,33
Lakbe & doring {peration Maes: Tobl capslzl ensf Far EMP shall
ba ¥ [39.50 Lukhs mad O & M for EMP shall be T 38.24 Iakhs,

* Profoct propoicol shall opcrae and maintdn EME o ) yoe
after giving posscsion and shall also geneein comus fiund far 5
years fir O & M of approx Ra. 14475 loes (ie. 3025 hes x 3
Yearm),

# Corpus fund shall bo handod over 1 the socisty. while handiney
over Emviropmensal Masagement Facilifies MOU shnll be madé
with soeiety fo accem responsibility of further O & M of EMF

o Physicil occupation will mot he given onices amvirarmosTs)

bl = I.HFI-"

Ld

‘ infrastrutiure is complofed snd made fmetional

Afer deliberaions, the Asthorty decidod 1o accond Envicasmcnial
ﬂnnm-hﬁgdmmrﬁrlﬁﬂﬂnnﬂmm

1. Copy of EIA Repor
L Copwol

by

Parking IM & shopping
camplex l?‘.Ini;pm:t al  phat
boaring No.1A{pt)
TB(p) village Ambivali Dessi

J resldent
Ty i 7 = Authanty
also submritied fhe documentsiclarificmtions ns discussed in SEAC,
Autherity ooted that:

+  Total eobiiruction Bulll up arex: £8,000 5g. m.

A

Koad Andheri By SN Desai

» _ Estimiated cost-of the project: § 11308 Croves.

T
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Li ¢

Hosphalighes and Developers
Pa, Ll SEAC-20MNCR-
A TC-3

B, K. Shekln Orwemer BC
fior propased 16.37hm . Peuni
chromi®e miee in To-Dis-

009 MTFA,
MR- TOTC-

SEALC-

+ Waler Roquirement Consiraction phese: 48 m'Adey: Operaton|
Phase: 293 m'iday, Sewrce: BMC, recycied: water, Wasizwater
generated: 60 M dzy,

« Capocity of STP: 74 m'/duy;

= Bolid Wasls Oenermbon;

o Chrganic waste: 368 kp'day, Inceganic wase: 158 kpiday; Non
recycleble waste: 30 kpidoy: Recyclable weste: 128 kpiday &
STP Slodge: 15 kprday

TP Shedge will be used as manure,

#  Cireen Bel Development: 41,564 54, m. Total Ma. of Treesio be
plaazed; §00 nos.

+ Dnvironmondd Manageosesl Plan: Construefion plase: T 2476
Lakhs & Operation Fhase; Totn! capitsl cost for EMP ghall b ¥
0 Lk and O & M for EMP shall be T 10 fakhe

Aler delibarabone, the .|'|.1.|‘|1'rn1;ll_r decided to sotond Brvirpremental
Clesrance 18 g project only sficr submission ol fllovwing documents
I.5EAC Compliance
2 Water Dired

-1

The Prejeel Proponent explained the propeanl before the Authoriy s
ehuo subenitted the dovusentscle fcations na discussed o SEAC,
JAunhority potsd that ;

Mineral : Cheomite

Propossd vo mine @ 7,000 Termes‘anmam
 Mining boése arcw: |6.22 11z
Mm‘mm:uhﬁhw:]mu
tonhe
0 Method : '

I. Open east manuel mothed with the deploarment o mansal
wkoTs

1. digging, serapping, Insding und ransponation

s Estimnated eost of the project: T 10 lakhs

* Wiler Regairement: 20 KLD, for dust suppression, domedic
purpese.

= Sald Wasic Managemezni:

I Lateratle eluy or schisost i.c ovorlbapden, will be backllled m
the pil & wagle produced fram workisg of Sweenise vein
depaeit will be dumped m 7.5 m salely wone.

2, Minesbized sejocis: 1437w m.

3. ovarburden dump will be stabilize by wrrising . pitching ond
firewiag of gruss on sfepes of dunps

4. Gerlend draln will be corttrcted ull around the 08 dump o
areent peinweter followed by seniing tank, This wester afier
senifing will be wsed for pluntation end dust suppresson

* Environmentsl Masapement Plan: Capital cont will ke T 7.00

Lakhs ned recurring cost will be ¥ 280 Lakh / apaum.

Affter dediberatinne, the Auhidty requesiad Prajoct Froposent v subsmit
rodlowing docamenis;

me{;mm
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2, Permission from revenue & wiher oitvorides. «
Antharity aled decided to reguest  BEAC 1o [nfurm
bearieng was fio condecied for the project befors t=king fizal I"H’#
7] FINE — ENVIRDTECH | T6e Frojecl Propooes. expliined e proposal before the Auharky and
EHGINEERRS BC for | alio nsbmitied the decuments/charifications as dicesead {n SEAC,
propoged  devalopment  of | Authority noted that ;
Building for  Ecoroses *  Buih up area: 27,757 5q. m,
Weaker Section & MIG Tope | o Estimnted cost of the project - § 3045 Croces
teemenis ot shlmpavil of | o Wiger Roquirensent: Total: 471 M'iday
W ol chakip| Wastewater generted: 382 My |
; » TP 360 mi&ay (For MIG
SEAC-2M0MCR-21TC-2 v Bulld Woaw Olanemiiag: I
*  Oiperstion Fhass: I
I, Dry Gasbuge : 680 kg'day :
1. Weat Gurbage: 1000 keiday .
- g !
I, mmﬂuhmfh:dﬂmwmmm:
Bindegeadable waste will be composted and Non hisdegradabl ' |
wast afll ba handed sver o DLEC
1. Huzmrdons wasie such as osed- ol will be penersted from DO sot
mﬂtw‘aﬁﬂmﬂhvﬂh;ﬁmmmm :
). Scwage sludge penerased from the 5TP wil bs nscd 88 srganic ||
ramtre ;
i = Orcon Bel Daveloprent: seca for grean belr | 146,51 o, m
Total 56 Mos. of trees will be plasied, I.
* Environmenial Managomenl Plan: Sof up cost { In lskhy ¥ 2650 |
And Opernfiens] And Maintensnes Cast | In Laichs! Anniim)
9,50
* Project prpotent’ shall ensuro completion of 5TP, MSW
dispizal facility. green heli develapment prior 1o acrmation af
the buildings.
After defiboralions, ke Awthority docided w0 ascoed Enviranmuisl
Cleomnee 00 the project only afber subdilssisa of followia-
documenta;
L. Swarm water drainapgs
2. Toongy comcuriniien monmmes & anengy saving by no
3. 3l Calculations
i, mﬁn_._ﬁf-
B | TINE ENVIROTECH | The Préjict Proposcst ceplilaed the proposs] beloee B Aoty and |
EHOGINEERS EC | aley submitted the decumemselatificotions ps Jisssed in SEAC,
For Praposed redevebapment of | Aothority neted that :
E:ﬂillin’, TrmsEl esmp & =  Bughup eren: 43,046.23 55, m,
;ldriui . Covenpads, | ., E-hudmnrd::pmm:f-l-:.ﬂ Crores
ubumdl E) = Water Requiremara: Tatal: 760 M'idny : Source - MOGM
SEAC-JUNCR-22TC-2 s Wamowmer gonosated: 667 M ay
14 ?E‘Ef
Membor Setremry—
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* Golid Wasle Mansgement :
&£ Dry quartity: - Resideniial 1 | [06kp/dey,; Comunerdsl : 44
kigday; Ciber ; 10kgndey

b Wl quantily: - Residepiial ; 1650k ay; Commerin] : 66
et Cuher 1 20kgidey
" Mﬁmmhﬁymmm;ﬂwh on slie
in comrpostng grrhege will
be hended ower 1o suthorized reeyelon, -
®  (ireen Bali Develepment: 156533 5, mit: Total 78 Nos
trees will be planbed. .
. Wmmmm-w
26,50,000/- ; Operation Phase— Capital: T 9.50,0000
After dellheratlans, the Authorily decided 1o seewd Envireomental
Clesssnes b fhe project only afier submission of fallowing dociments:
=  Energy conservation megsres & enespy saving by ne
coaventicnal encrgy mcans,
&  ETP Dietails

mem-mumwwm-ﬂ
f'- Spange. plant of Mo | abo submitsd the documosisielan inatiens = dissumesd in SEAL.

130, Mosse-Belu,  Tal- | Awtborily ooted that;
:ﬁhmﬂnﬂmmwm 5M. Toetnl plot area : 30,256 5. m
- Estimated cost ol the freject : T 4.21 Cropes

SEAC-IGTHR-76TC-2 Produetion capacity: Sponge lron - 3 TED
Haw mmterlal:

E. trom oo 2008 Timonih

1, Coal: 1666 T monsh

1. Deolomile: 81 T/ month
Water Roquirement: 26 m*fluy; Source: Doervell
Domestic Waslewaler penerutad: 20 m'May: Diapesal trgied
in soptis tank fbld by sonk ity ;
Solid Waste Monagenani:
Chasnen magaetic 1 G080 MTiAnmes
DCY & wel serapper: 525 MT/Ansann ]
Eitn eorofion : 20080 BT Ansem
il uanler carriage seafing : 05 M1 Anuemn

Disposal:
m-ﬂlh-hﬂ.dhlmimhxm' Tie making cosd briqueites
wid wged i beiquetien [t vill] also ured [n beick kiln,

Flue dust will be need for magufaciuning By ash bricke
Fly b wiill be iszd in comend indmsarles,

*  kiln mecretion & Raw macrsl wjeas i beovy solid and
! will trizsed for mad comtruciinn or Laned 61 o

P TMEM ash will be gold 1o brick mesufsctuing

« Green Belt Devolopment: Arss: 10608 R ng m.

Afier defiberntions, the Autboricy requested Project Pragonent to. sibent
fuilowing ducments: -

_r--li.
..F‘!'.H:-‘. - W w & @ @m

For EMBASSY PROPERTY DEVELOPRENT ML )
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X
4. Tusin wmter harvesting |
5

- clwiflcation  that prefect Is nom toaic & pon hesvy mesl

produsing snil
. Comtend #a esiablish from MPCR
Authority alsn decided o request Seerctary, SEAC 10 fnfarm why mekiis
hearing was mot eanducted for the project befone king final decision.

The Project Propoment exploined the proposal belore the Aulbanity
alstr subsmitied {he dscumentpflanGcations as discussed in SEAC,
Andbarity noted thi |
o Built up area: 35662 307 uq, me; Existing DUA 93564332 8o m;
FProposed BUA - 26297.97 s9. m
*» Estimated cost of the project: T 95 Cromss.
= Wiicr Requitement
1. Fresh water: 200 KLD from MOTM
L Recycled water: |08 KLD from STP

= Wasicwaler ponerated: 241 ﬂmmwwﬂummi ]

Mos, ef STP
+ Capacity of S5TF: Reheb Puildngs — 200 KLD & Sale
BulMing ~ 50 KLD; Trested wnter will be used for Qusblng,
pandening. Excoss water will be drafined 1o sewer lne.
Rain waier Harvesting: & Riag welle will be provided ta recharge
the fraund water, .
Selid Waste Mosapement |
Dy Garbage * 037 TFD
Wet Garbage: 0.54 TFD
Tolal Garbage; 091 TTD
Diivposl;

Ll e

T.8alid Wamie will be collected and segrepmed on s, The
Biodegradable waste will be composied sad Man biodrgracible
waste will b hended pver 16 BMC

2. Hazardous wasle such o5 used oll will be pencrated from
seis during the change of oil and B will be given o MIT

3.Hevwage slodpe graeried frovn iha BTP will be used o orpesde
.

* hmﬂ:whpmnmﬂrpunhﬂc[i'ﬁﬂq.n;
MJHHﬂ.nrlmnwmhphpd_ s

*  Ebvironmentsl Mamigement Plan: Operstion Phase : Cagiub Con
T I00kO& M Cost ¥ 845

After delfberations, the Awihority decided 1o aecord Envirorsnenial
Clezmrce to the project caly afler submissian of Following decumeale
*  Energy saving by non-convemional method
« DFRemanks

»_Existing und rogossd area stsiemint

g Duas. |
Member Secrviy
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*  Fil Caleulaiioms - Cosimesedal builfing dewils
*  carpus fund penesation

SATLA 'CITY | The Project Proposeni expluncd (ke proposal before the Amhority =g
Ezvironmentsl clearance for | als sobinined the docementsiciari ficathons ay ditsussed in SEAC,
Residentinl  DProject  Sem | Amthochy swted it ;

Buidem & Developers| » Bulliupmen: | 3417 s m

O Ha.118, w ¢ Vafimbbed cost of the praject: ¥ 1200
45 ond 150 w0 157, #  Water Requiremant: Tatal: 1310 CME: Fresh waisr 510 ORT;
khed, dist-Pome e mmmm
SEAC-X0I0CR-40TC-2 e Ao

» Capacity of STP: 900 CMIX, Treated water will be used [or
fushing, gerdening excess waler will be dreined 1o sower Jice.
Tero Discharpe: the énlire tremed sewape will be used for
Fluskiog acd Cardening

Rain waler Harvesting: Toial 28 Mes, of Recharge Boer wells &
2 Nea. of storage tank of 300 m) cipacity will bo provided

Salid Waste Cenemlion:

Dy parkupe: 107 kptday

Wet garhage 1 1550 kpiday

ETP Shadge + 40 kp'day

Dispasaly

L1

L

L mmnuumwmm

" 3 hmhmﬂlhﬂmﬂw
murthorized comtreoe

3. BTP Bledge: The shudge haedling sysiom will cossiat af
shadge dewwicriog wd booe drive shudge wifl bo g 2
marare witilly premises :

s Ureen Delt Developruent: ama for groen bolu 97,200 Sy, m;
tloa. of trees 0 be plasted: 1900 new tecs will be

*  Envirnumentsl Mamigement Flan; Opemticn Phase: Towl
capital cast for EMT shail be T 100, 10} Loichs snd O & M far
EMP shall be 28 lnks, |

v - mmpmwumluzum;mmm

La

Afier delibemtions, the Awthority decided 15 necord Boviranmental
|; Chearants 10 tbe peojoct anly sfter subwmlaron of folluwdng documents:
e Slrun waler drinige

=  Enviroomenial Management Plan
= Hevigad cohsolidaed stalcment

20 WA I Toch Dic-Soences Frq-ftnpqﬂmplﬁﬂmFapwuHmﬁamdlv
Indin I.uL. nlss ruhesitted thé ddcumentafelari hrations as discupad in SEAL,
Emvironemeninl clesrance for | Auwibesily moted thai : i
Small sotic s Indmuy 500} w  Lond: 16,500 sq m J
Crorns

kpim  Samietie uﬁn »  Totol trefli-up ares : 3000 s, m¢
chenticals Tal-Pammer Disi-| . Estisaied contof dho peoject : ¥ 2,5 Crones

_ 17
Fo ENBASSY PROPERTY DEVELCANENT AV uhj
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Abmedmogar
EC{HITECH)-200%'555/CR-
I F -1

*  Witer requicements 35 mifdny; Source! MIDC

= Efllucat generated: pracess ; 26.9 KLD Effiuent wili be treaced in
ETP; Damestie - 5.0 m*iday will be tesied in septic tank

. of ETP: 33 in3/ay; Trested waar [ 7.7
KLT» wiil be used Own Land Gerdening and 4.7 K1 water will
by psted thecugh Thennal Treamen & Disposal in
CHWTIS, Ranifarsgi:ion

& (irmen Relt Devedopmant: 4000 eq_ m. total 300 nos. of trees will
e planted.

=  Envimomental Meagement Plan: Reeorring Cost: T 7.90 Lace:
Lagitad cost : § 30,0 Lacs

Afer deliberations, the Awhodty decided to second Envirormeoes
Cleamnee 1o the project ooly wlter submission of following documenss:
= (ool to establish fom MPCH

8

Authorty neted that, the project loceied in  MIDC Industrial Arcs
Tarapuar, Accorfing to MoEF Offier Memsrandum dabsd 15" Macch
2010, the sed loeation s in cluster for which temporry morsto e

Fmility = 143, MIDC |imposed on considersfion of peojects fov environment clesrance.
Targpur, Thame, Més. Lupin | Amhority dechded 1o consider e peojoct culy nfn:rmﬁ':-lng;zmind-
Lad, direcaions Toom MoEF in s regard.

EC {Lapia) -

| 2009/1 $30CR16T/TC.| :
Envirenmental clenrmses for | The Project Propoosnt expluimed e bwire e Assboginy and
Proposed pluit of MS Ingats | also ssbeitted (b docamentsiolar feations &s diseusacd | c.

and Billds af villape Woasari | Authority noted fhat : i
Khard, Post Kohupri, Tahas = Tolal plot mon : 12000 e

m'rx:. aa:mm i Eﬂwmﬂhm:t!ﬂm

Fmes P SEAC- : Prodection capacity: 3.5 Ingots & Billets: 37000 TPA

Raw rmaderialt Sponge fron, MS. Semp, Ferm Alla
tefinclory | castables, monolihis, Binders, Sand . wd

Wiater Requirement: 40 m'iday: Seuros: Boerweli

= Salid Wasie Manageman:: .
= Shag: 4 - 3% Disposal: slag will be wilized for hardening the
worklog srce, slorsge aren, making vf o reads, platiia

B,
®  Groen Bolt Development: Mote than 30 % of
will be develoned ss Green belt: TR
*  Esmvironmental Munagesnent Plan: Capital expenditure : ¥
25,50,000/-and (F & M Cxpeases per awem ; © 2, 70,0000
{qud;mhﬂuﬁmhﬂrmwﬁ.pﬁuwmdmiuﬁ
. Quankity of sodid wasic
2, Quanghy of washewater penernted
3. Duanily & Savece of raw mslctial (Particularly mesal and
Mw!lhmmlﬂnihhmhi:#mhﬂﬂnu r

4. Strom water Drainage

iB %‘
H@:?:?EEHJHT

e ] Myl

For EUBASST PROFERTY CEVELOPMENT MT.LID, )
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iy wiler hitsveikng

. chwiflewtion thot peject s mom fowde B noa baavy metal
producing unit

7. Consend to esteblish from MPCH.

Afier deliberations, the Authority dezided 1o roquest Secretary, SEAC 1o

oo whe malis by i ot ‘doiuliaied fis the pvilat Exiflve
nking final dacilen. :

Envirenememal ¢lenmnce for
manmineturisg of M5 ngots /
Rillety TE00 MTV Month
Shwes Vadabnav Cagming P
Lid, SEAC-200HCR-

The Propeot Prapeasnt explained the proposal befon: the Authority asd
alza submilied the documensetisifiations as Bromsed m SEAC,
Ausibariey nooed vhat :

Tenal plod arcn 1 26,609 o’

Estimassd cost of he projest : T 34.05 Crames

Produgtion capasiny:

M8 Ingois & Billeise T500 TP

Raw materinl:

M5, Serap @ 5650 TPM

Spooge [roa: 2450 TPM

Water Ratpuiroment: 150 LD Source: (10, Domeitle
Elleent: 40 CMIY, Sevnpe eluem shall be soaked is & mek g,
which shall be gos clesned periodically. Overfiow, i any shall be
eaed on lesed for grodsning.

«  Eglid Wasts Marsgemond:

s Meml dug £ Fine dust: S00TVm | S0kl woste will be land flled
o et in own premises. Howener, I can b used o8 fyadlslog
material and i coment mills, Efforts are being meds o fnd 8
wiEr i nsrky anel

& Gireen Bell Development: green sres: 5,600 &7, m, s propased
1o plant 100 trees! year of local e epacias within the plast and
aloeg the boundary of the plans,

=  Cost of envirosmuental peotesiion mearares | T 78 Laihs)

Afer dellbermbons, the Audisdry decided o ncoord Envimmmesn]
Clesrance 1 the praject only affer submislon of fallawing dorsmesmis

I Sowe & Quemity of rrw materiel {Partiowlarly metal seras) and
foww 11 1 ensuned that it 33 nem togie & nom harsrdous,

L vwrilien cleffication abowi * Production wall §s pos osle
socondary meallargical processing indutry™

e 8 o & E

15hET Limited | The Project explabned he proposal befare the Authouty zad
EC for poposed 40 MW | slen sbemitted at diseueesd in LEAC,
AFBC hased nﬂ Perwer | Aulhority roted that :

plana 2t ksla village waigrm, Totsl Plot Arca: 24,38 Ha

Tehud Dizi-Chandrapar Prawer plast aree: 163 Aeres

ERV 20T R- 10 TE- 1

Estimated eosi of the pruject; T 17,100 |ekhs

Water Resguirement: 4332 CML ; Souce: River

Efftuent geperatad: G396 CAMD will be treced in ETP
‘Damestic effiuent 9.5 m'iday meaed o seplio ek fflovwed

sk pit

¥
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Capacity of STF: 0.6 m'ay |
Capneity of ETP: 17.5 m'/hr
Fucl Reguremect: Coals 761.0 Thday
Belid waste Managemeni -
Ewﬁ'ﬁzw will be digpased through

i ARAEm
Anikarized reoyclor
Fly ek 251 TPDY, weill ke collected by using dense phase
smminnohs mysem Wy ssh sito of copecily seound 400 Lo,
ihﬂhh{ﬂhuﬂtﬂﬁmﬂ:hﬂnﬂnf&:ﬁlnm
iclescopie chitle into the bulkers and will be send o Cemend &
Brick Mansfacionss.

4, Bettom ash: 65 TPD; will be collecred and recycled fin
masimum restiiietion afler seening the matedal ibe balore:
ash will b used fox filling of bow leved prem

#  Green Belt Dorelopment: 80,000 m2 (8 Hectass): 12,000 Mos.
of new trees o be planted a2 a demtity af 1500 per hectase.

* Envircmmentsl Masagemen Pl Reowring Cost: T 848 Lacy;
Capital comt : T 25,0 Lacs

Aller delfberntions, the Authedity dezided 1o scord Envirommensa

1o the projecl.
3 | Emarormensal clearance for %‘wmwmwmhMmi
Jopeahwast Shiwdarshis Co- | nlen pubmiticd the decomentoelad Boatians ss dissused in SEAC, E

Sheme) 51 CTS Mo 10, |+ Buliap Aren

&) 5t * Built-ap Arenas per FEL 3732090 5g. m.

141 to 551 of fapeshweri, = Comstrostion Builiop Area: £0 24576 B et

Vilage — Mzjas, Talaks- oo P51 32,504.86 g m.
L]

wpl—lll'

Andheri, Mumbal. by Vinud
idu Estimnted sont of the projasts T 45 Crores

Waer Reguimement: Fresh wirier: £17CMD fross MOOM;
Reeycled water: 228 CMD from 5TP
v Wasicwaler pencried: 4306 UMD,
= Capacily of STP. 510 CMD; Treated wader will be vsed for
flushing, gardening excess waber' will be draised o sower live.

¢ Rain waner arvestiog: 7 ook, of recharae pits of 7 i dia x 1.5

m

. hmh'u Mimngement: Dry Gabape : L7SSTPD

LH-I"I-'Fﬂ i Garden Wame: 0.015 TFD

1. Sl will be eoliccted end segregalsd on oils, The
Bindagraiahle weste will be compattad thraegh OWC ana Nan -
Biedegradible waste will be handed over to DMC parbage

4 colieering vehicles.

4. Homrdous vaess such as uned ol will he geseraizd foois 00 e
during 1he change of oll ard it will be given 1o MPCH authoresd
dealeTa.

1 hlmlludp:um:ﬂud from the STP will he used ex angsnic
. hﬂdﬂﬂﬂhﬂ“!!ﬁﬂ?ﬂﬂm Toitul 40 Nes. &l

SEAC-JOMFCRLIATCD

1rmw!ﬂh-pl-:u:d. .
s Fremnemenial [l Pheesis Tital canaial
¥ %ﬁ-

For EMBASSY PEL PERTY DENELOFLUENT AVT.LID )
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mﬂﬁ.ﬂwmmtmqunﬁmu for EMP shallbe T

Aller deliberations, the Awborlly decided 1o accord Ervimemenial
Cleamnce o the priseut only after submizsicn of fallowing documments:

Enviranmentsl cleamnes for
Proposed slum rehabélitarion
sthemme 0 CTS 1o 535 (pt)
amdd 541 {pt) of viliage Kubur,
LBS Marg, Mialund (W),
huimbéi.

SEACIOIACR T28TCL by
b Sai Constuctions

The: Projest %#lﬂl’llﬂdﬂiﬂuﬂﬂhh1hkﬂlﬂﬂpnﬂ

ehse submitted the documents’elaslications as disazmsed in SEAC.
Authority notzd thai :
*  Total construction Built 1p srea: Buili-up Ared as per F5I:
FITTE.TT S mi; Comsruetion Buil-ap Arce: 941565 Sqme
= Estimated cost of the prajoct : § 101,62 Crones
*  Water Requirement: Fﬂmﬂsm’wqumucw,
Resyeled water: 319 miley from STP
s Wastewesier generoted; 754 m'iday:
. wnrmmﬂwm-uumnhmn
Pushing, gardoning excess water will be drained 1o sewer Jine.
#  Rafn weler Harvesting: 11 nos. of recharpe pris & RWH tank af
eapacity M0 ema wall be provided sid he ealfested vorder dhall
he rc-lH aiter proper tealmend  mxh s Bhimdon =l

i l’lﬂrnﬂtﬂﬂnﬂlmﬂﬂﬂtﬂﬁ-d’tﬂmﬂﬂh
sioved mid subsequanily ghver 10 Wie ouborired heardous wate

. ST Sudgs whl hewedno o,

= Gozen Belt Development: aren for green belc 1420 5q. =, ; Toml
Hmm:lnln:m 63, Tooes b be Cut s 33 Troes B be

. Ewinunﬂﬂmpml’hn Constromios phase: T 197
Lakha & Opesotion Phoss: Todal eapisal cost for GMP chall by @
107.10Lakhs and O £ M fr EMP ghall be T 47.541akke

» Peoject propomem skafl opomic oad maditain EMT fior 3 vom
after giving powsession and shall alio peperate corpus find
dudng 3 yeurs for O & M of T 142 faes (o T 4734 Inca s )
yeard)

* Corpus fsnd skall be honded over @ che sosiety. Whils Fasding
over Envirosimenial himapement Facifitles MOUL sbull be
ukﬂuﬁurunmtmnﬂhnfhﬁﬂﬂ IHN’

i | %/‘:
of BHEASSY FROPERTY DEVELOPMENT PYT. LIL )
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Afler deliberaiions, e Sunlsority decided 10 mecond Envitormenis
Clearance & the FIF.‘I i allr.rm.#mlm of detsl) nofe clurifyung

efore ihe Aoty 2nd
wmwmudummmwmnmrnmc
Aiﬂnﬂuruumi
Built up aeoa: 1 65,001 58 m2

+  Extimaced cost of e profeet : © 128276 Crores )
Wlm].ﬂl m'/day, sourcs: BMCRecyeicd
waicr, Damesrc: 1,165 mhlay
& MFMldﬂ'mkﬁ.r
*  Cogpacity of STP: § aca. of STP of soce] capacity 1420m dny.

Trosted weler will be recycled and wsed for gandening & flushing

i e prajec:. Execss oeacd cifloent will be discharged o

fusicieal seves line

+  Rain waler Hareesting: Mool Recharge Pit: 7 aa.

Emimmmc::m: 3 Ry ¥
wm“ DF‘M ”ﬂ'ﬂ'd v Solid Waste Management: Dry Garbage ¢ 2187 TPD: Wt
ames ponject  under Garbage: 3.133 TPD:; STP Studpr §
S v Dispaml; The Bindegradable wasie will be camposicd. 1
Oihiwen o ’w village: v Mo - Blodspradable waste will be heoded cver 1o BMC.
Maplir road, Jogeskwarl (W), o Hseardows waste siach e wsod ofl will be penermed from D0 scts

13

Mumbal by M Sahyog during the clange of cil and [t will he glven to MPCH suthesized

Hemew e sty h
o Sewaps shadee peneraled from e STT will be v i gegmsic

HMACRILTED) = Green Relt Develop=tent: area for green helt: 45573 lsq.m:

Tortnl N of Trees: 10 be plosed: 419 pas.

v Brvlcenmentzl Manapement Flan: Operation Fase: Total cagial
cost fior EMP sball b2 ¥ 175.00Lxkhs and 0 & M foe EMP chail
be ¥ 11Dk

Afier delibesations, the Autharity declled 1o sccond Environnscatsl

Clenmage fo the project only afer sulmission of fallowing docaneans:
1. €78 Hes

2. Energy sevieg by men conventionsl methed - detsils caleulatians |
& 4% of saving
3. ElA

E1A Report p
4. Explanabery male - receetity af 7 podiimn and relesunl ssovision
af DC Rules.

§. Dcief notr showl amalgamation of plom |, FS1 for sbem and non
slam plats slanp witk copy SRA.

Blecilag cnded with vaee of thamks w Chalr,

. m

Membér Sianetaty

For EMBASSY PROPERTY DEVELOPMENT PYT. 110, )

Authorined E.gr.ﬂﬁf/ —

I..-I'\-.|
BHARATI PATIL
Advocale & Notary
Governmient of India
#5 Roshan B30 Raad, VWV Param
Benaaluru - 560 004

s s 1o b st
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EXHIBIT - E 82

L assy

G R OWD P
OEVELOPWENTS LIMITED
Embasay Crovp, Ernbaay Nesmons
#PLO,
mi.ﬁm Bandhi infolsch Paik
Pune:« 411057, indiy
Date : 20™ Sept, 2010 :‘f:- ::‘::EE
To TN 29450485108
L]
The Chairman,
Enwironmant Department, Formaily Known As
Maharashtra DYNASTY DEVELOPERS PYT. LTD.
Dea Sir,

Sub : Environmentsl Clearance for our project Embassy Techzone, RGIF, Ph-II,
Hinjewad|, Pune,

Ref : Meeting held on 26" Aug, 2010

We like [0 [ake this opportunity to thank you and the members for granting us the
environmental clearance,

w&mmnrmuwmmupnunrmmpamlnmﬂmm:mm
25 years with a geographical presence in Bangalore, Chennal, Caimbatare,

Funl: Mataysta and Serble, The portfolic of commercial mdmﬂuﬁﬂnmﬂmﬂme

mpmzﬂmﬂﬂmﬂﬁhﬁkupqm

9 Embassy s the largest commercial landlord in India for the MNC 500 corporates of the
\ﬂ, workd, with 18M, Microsoft, Fideilty Investments, Goldman Sachs, HP, Mercedes Benz,
Targat, Yahoo, NetApp, and ANZ Bank among the prominent companles in ouwr client
. Embassy has nurtured long kasting relationships with these preméer IT / ITES
companies through s solution orented approsch, This Incledes mesting incubation
requirements, providing bullt-bo-suit developments with scalability opbions and prompt

/'} end to and service support.

In Pune, we are developing a world dass IT park on 70 acres, which i & notified SEZ.

The park houses dients like IBM, Smechron, ATDS Origin, Geometric and Mahimdra

Enginesring. We ware allotted fand in Puna by MIDC way back in 2005 with an wirwritten

mandate to bring In MKC cierts to Rajke Gandhl Infobtech Park of Hindewad), Pune. In

Iaa'll;]l less than a year, we fulfilled this commitment by bringing in IBM, Atcs Origin and

&1‘ Synechron to pur IT Park gt Pune. We could achieve this feat by repeatedly meeting the
deadiines fixed by these clients in berms of theirs office space reguirements,

A)-

i ingly, the business madel adopted by us s built to suk arrangement with bur MNC
1“ - where in we enter in to contracts to construct and delivar, on long lessss, office
"_,..-"E: ' gpace custom made to thelr requirements and specifications. Thess MNC disnts, have

¥ business contracts running into milllons of dollars with their pwn deadines,

‘i o commitments and penaities, based on which they enter Into conbract with us for their
affice space requirements with time Bnes and deadiines. In this scenario, any delays

and defaults from owr side will have 3 cpscading end much bigger delays and losses o

our cients, ading to not onky Mnandcal ksses but alsoe loss of reputatien and breach of

Itemnational level contracts, by these MNC clients.

= - = 5 - ———

=

- Emiiasy Poine. 150, Infarry Road, Banglore - 560001 Phose + F1B041T9 9999 Fae+ 91 B0 7798 5012

witbsite wateembassyindta.com
or ENSASEY PROPERTY DEVELOPMENT PT L’p‘;}

AL[In;lW —
i




83

AL rreassy

G R O U P
Formally Known As EMBASSY FROPERTY
DYNASTY DEVELOPERS PYT. LT, pritpace i bnbiond

Embaawy Group, Embassy Tachzone

i 1 PLO3, Rajv Candhl infctack Park

Phiisee 1, Hijawadi
Puna - £H1E87. ks

As explained above, we are slways on a tight mhﬂdubhmplﬁﬁﬂ_m

and cheliver the office space In our TT parks. TN 2BEBS 104

In fact when we started the profect at this site, as per the then prevailing IT , we
were exempt from obtaining the environmental dearance, The same was intro Falf
way through the constructions, when we prompdly applied for the same and gid not start
any fresh construction, other than comgleting the facilties where in we had already
entered kto agreements to lease with our cllents besed on their busineds commiEments
&85 explained above. Any breach or delay fn completing the committed constructions
woiild have oeabed a bad mpressicn on us as well as MIDC, baing the nodal agency for
industrial development in Maharashira

Our clients, Geametric and T8M wanted to start operations of thelr businesses from Oct
2008. Their business plans were running in to hundreds of crores of rupees which would
have got affectad slong with the reputation of cur Compeny and MIDC, not to mention
the violations of cur commerclal commitments with them leading bo penalties and rert
free periods resulting in huge financial damages to our company. Hawving made huge
investment poured In from atr clients, by way of leass deposits and from financial
Insttutions by way of Loans, measting the target detes wasa miusk,

Moreover, delays in getting possession of spaca would have resulted in further damages
to our clients in terms of loss of export revenue flowing to the country and also delay in
employment generation. It would have ako made them o think of relocating thelr
business sutside the stabe hampering the interests of Maoharashtra, Any deviastion would
have also resulted in us not meeting the minimum construction dause set by the SEZ
authorfies and MIDE, which would have been a violation in Rse¥ resulting In cancellation
af our SEX notification.

5ir; all this while we heva ot started any new constriction. Our project was
recorimended by the State committee for clearance in the 20" meeting on 30 Now,
2009 and we were called for the final haaring on the 28™ Arg, 2010,

Keeping in mind the constraints we had we requast you to lssue us the Emvironmeantsl
desrance certificate to ensure smooth occupancy of the Techno Park by our world
renowned dients, who zre making blg contribution o tha econamic prosperity of Puna
and Maharashtra.

P Rl r
company has changed to Embassy Property Developments Ltd. The certificate of
incorporation has been enclosed herewith, Request you to please Issue us the certificets
In the new name or advise us the procedure further,

As per MOM of 26™ meeting we are submitting following documents
1. Ervironmental Management Mlan breakup — Annexune |

2. F5I caleulation along with permission of Multilevel car parking Area- Annexure 2
3. Approved F5I - Annexure 3

wkite! wew Embaksrinda. com

Poire, |50, Infantry Road, Bangsions - 55000 Phana & 31 B AT gy m+ﬂmmuﬂ§

For EMBASSY PROPERTY DJEVELOPMENT YT, )

L
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Thanking ywou,
Yours faithfully,

Far Embessy Property Develo
(Formerty Dynasty Dewvelopars

%ijuﬁg___:

Authorised Signatary
Encl: Certficate af Incorporatig

ats Limited
Ltd]
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A

& R O U P

Formaily Krawn As
DYNASTY QEVELOPERS PYT. LTO.
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Far EMEASSY PROPERTY DEVELOPMENT PYT. L1D., )

Autharised E-:gw-";___
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Phome ;481 20 8470 0527

Fa @+ 0 20 ADA 02ET

T 3 MBMES T
Formally Known As

DYNASTY DEVELOPERS PVT. LTD.

Cost of Environmental Management Plan

5.No. Activity Capital Cost Yearly Operation
Cost

A. | Sewape Treatment Plant

! I | Blockl & Black 2 5TP P55 Lakhs Rs.7 Lakhs

2 Black 11 & Training center STP Rs.55 Lakhs Rs.7 Lakhs
3 [Blodk 3 8TP Rs.55 Lakhs Rs.7 Lakhs
4 Blodk 4 TP S Rs-55 Lakhs Ra.7 Lakhs
5 Block 5 STP Rs.55 Lakhs Fs.T Lakhs
6 Block 6, T &8 STP Rs.75 Lakhs Rs.7 Lakhs
7 Block 9 & Food court STP Rs.75 Lakhs Rs.7 Lakhs
B Block 10 Rs.75 Lakhs Rs.7 Lakhs
B Horticulture T
1 Arca Developrvent for Gardening Rs.200 Lakhs Rs.25 Lakhs
c Air pollation o
1 Stacks to all DG sets { 18 Nos) Rs.25 Lakhs Rs.2Lakhs
2 Stack monitoring - Rzl Lakhs
3 Ambient Air Monitoring = Re2 Lakhs sl
| ] Noise poflution =
1 for naise reduction Rs.36Lakhs .

’ 2 Moise level monitoring - Rs2 Lakhs
E Solid Non Hazardous Waste
| | Mamegemnent and Disposal of waste - Rs.12 Lakhs
F Solid Hazardous Waste
1 Management and Disposal of waste - Rs.25 Lakhs

Emitmasy Pane, rnmmm-mum Frane + 71 B0 4|79 9959 Eay + 9] EOXTIE 6912
winhsite: Wit embaisyindla com

For EMBASSY PROFERTY LEVILLPMERT Fy )
ﬂi‘ll{‘u':ﬁ.:}d Signeer T =
¥ -
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¥ FL 0L Asjv Gandhil I-foboch Pasc
Phesa I,
Pune - 419057 India
s = [ 20 4026 C2ET
: SDASCERTT04

Formally Knawn As
DYNASTY DEVELOPERS PVT. LTD.

GG
g2
§§ . Embassy Grouy, Embassy Techeong
SS

1565
i F

1

[
1005 |
2.55%
)
1
1471%
1

i

1

ol =
LR
ﬁ .
TTEE]
a7
=FERL
EXEL
=
134
021
i
181
b

BT O
| AREN
=

FAR

E
o |
) R

Faghrored Office - Embassy Poine, |50, infantry Rowd, Bangaiore - 560 001 Phone + 51 80 41799999 Fax + 9] 80 23286512
L] _-_.:.\-- .

For EMBASSY R ERTY DEVELOPHENT AT U i

Aulnorised Signatary

o, |



Formally Knawn AS
DYNASTY DEVELOPERS PVT. LTD.

# PL 03, Rajv Gandn infolech Fark
18 Floor Space Todex (F31) ( Floer Aren Rotlo (FARjprbinoundeyes
Caverage Ratie (GOR) and Yolume o Plot Aren Ra “:1"5‘:” ,

P 4028 )

L The senslmum pormiesibbe Plove Spooe lide, Geuesd Conatnig lhth:'ﬂdﬁﬂ-lﬂl

Pl Aren rin whall te o reieiom te Tanid ares mnd Iedouidinsiivily s aipulasl
fedine b Table as 3,

Talile ¥ erminlblde FEI VTR

Mas, Parmiessie |

Ar, | Land-uie 517w
I | Intwitrnl y
el Al induwcls] e oeludig | 10
Ulvemical, Vlsited Picsries
i Ber iee ity LB !
T | Seongr i
By Geneeal 48 (WPH)

i) Wikhin Servioe Indumsities Are 6 [¥FR)

L 5 .I:urf:l'r-.tlnn':"?_tl;nﬂ'“;.I

3) In e exisling aad alvesdy | 1.0
duveloped  areen  whesin e
wifawrechEe & duerrs of reads,
wWhisr kol other services s
alresdy loid and the plei howe boen
alresdvalioted,

B st aress which are proposed 1.3 -~
o b whrvielaped mr redaveloged ur . .
it aress which e parilly
dovckped 0 om0l f
inframruenre el s Ao el 1
imi v mpply, ﬂh.'ﬂr‘.lm-ll I"I,.
The 6P Wil the Mealficd anqg,

ok, | B Technakigy
4] W e oexieey omd  aleesdy| 1D o
divelaped  anan  wehengis  ihe B,
lnfremietos in b af Poeds,
waler and oder sevics am
Hready laid and ihe plo hare boan

vapbaite: weans pmbmsayindia. com

For EMBASSY PROPERTY DEVELOPNENT PVT.L

Authorised ST, —
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. T et
S v

NEVELOPRENTE
182 Adddiioast BS) fer Brpaashes of Labileg ladustries i

i the e of exlsting ey fllding on g pluts up s 1000 Sy
way penmil oddiionad P51 of 02 o silow expamion of s prodection sy,
upgiuesed by Ube izl ndl'iﬁ"#rhll[!? Prisaialed thai siigh grnPahakiRaT . ndl

ﬂrdﬂlm-ummmmﬂﬂhﬂhmmmuFW%
Tawidd Nemher thas sl P gehier provisiony ol dese regulatiens .
muﬂ'*iﬂw'hl
IR, Adiditiomsl F38 fur 1"harma fmdaiey
The MIDC may gram sdditionsl FS! o e piusma indusrivs 10 the exiest of 50%
aver amil shoer th penniEsible FEE Provided hal sncl grant o sddilional Fi1 shaif bo
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Formally Known As
DYNASTY DEVELOPERS PYT. LTD.
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EXHIBIT - F 90
No. J-11013/41/2006-IA.I1(I)
Government of India
Ministry of Environment & Forests

4. The matter has been considered in the Ministry and It has been decided to
follow the following procedure henceforth to deal with such cases of violations:

(i) ummnfm-uMmmmn:ﬂum
Environment & Forests / SEIAAs for environmental dearance would
referred to the respective Expert Appraisal Committee (EAC) / SEACS
their consideration based on the merit of the proposal, After the EAC /
SEAC have made its recommendations on the project, the proposal will be
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AN, Ao
(Dr. S.K. Aggarwal)
Director
To
All the Officers of IA Division
Copy to:-
1. Al SEIAAS | SEACS
2. All SPCBs [ UTPCCs
3 PS5 to MEF
4, PPS to Secretary (E&F)
e E Eh .d!’:,{m} Fof EMBRaaT FRUFERLT BEYELGH Ml e
Nk 4 ;".I _ i Aulionsed Saswtory o
% T1 PATIL
. Ehd'{iguﬁ = H:D I.iEan?n.
- g5 Rt '“- i td._;ij.':!':s:;'
I '__..-'" o == - - ; .11:111
(8

(W)

(iif)

(V)

for information of all / stakeholders.

This issues with the approval of the Competent Authority.
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EXHIBIT - H 93

Government of Maharashire
File Mo.: SEAC- 20000CHR.297TC.2
Environment department.
Raom Mo, 217, 2™ Neor,
Mantraiava Annexe.
Muebad G400 032
Diate: 20 March, 2011
fo, N Ty , 2041
M, Embassy Property Development Pyi. Lad.
Embazsy Point, # 130 Infantry Road,
Bargalurg 3600010
Mlnharashirn

Subject: IT Park Embassy Techzone at plat no. 03, Rajiv Gandhi Infotech Park. Phase 11,
MIDC, Hinjewadi, Pune by Mis, Embassy Property Development Py, Lud, -
Environmental clearance regarding.

BiF,

This has reference 1o your communication dated nil on the sbeve mentioned subject The
propasal was congidered ns per the FIA Notification - 2006, by the State Level Expert Apprsisal
Comminee, Maharashrra in fts 1%, 19" & 20 meetings and decided 1o recommend the proged
for preor evvironmental clesrince o SEIAA, Information submited by s s been considered

?;15;4“: Level Environment Impuct Assessment Authorily in its 26% meeting held on 26" Augus:,

]

= Inis noted that the proposal is for grant of Environmenta! Clearance for [T Park sy
Techzone ot plod po. 03, Rajiv Crandld nflech Park, Phase 11, MIDC, Himpewmdt, Pepe In
M. Embassy Property Development i, Lid, SEAC considered (s propeet under seroening
category is 8(b) us per BlA Notification 2006,

Brief Infurmaticn of tho project is summarized as below .

Mame af ithe Projes | - | 1T Park Embessy Techzone : |
El"lfljlﬂ' Fropaneni : | M, El_rli'l:‘na:u}' Prapemy Development Pyl Lid,

Location of the o | Mot . 03, Rajiv Gandhi [afowech Park, Phase 1, MIDC, Hijewad), |
| projeci P\me_

Type of Prajeer ¢ | Constrpetion Project

Total Plot Area | (276874005 m. ]
Tutal Built up arca ¥l i,ﬂ",'ﬂ]j‘:ﬁ ;q.. i D

b | F5I: 464732 67 wgm,
Estimated cost of the | © | 7 435 Crores

_project a
No.of Buildings | : | Office Building ; 11 -
Multilevel car parking: &
Food court ; |
| | Training Cemer: ]

|| Uniiny & Service : 2

For ENBASSY PROFERTY DEVELOPMENT PYT. L10. )
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Water Requirement: Total: 2400 KLD

() Fresh water: 1400 KLD from MIDC
(i} Recyoled water 1000 K1LD from S19

Wastewater generated: 1920 ELD: Wastewiter will be treated in 8 Nos. of ST

Capacity of STP: wtal Capacity 2120 CMI
Treuted waler will be wsed for fusking. gardening and coaling tower ke ap.

Rain wuter Harvesting:
¢ lerrace water harvesting capacity - 2520 m3
®  Lake stomupe cupacity + 7200 m3
* Bore hale demile: up to 50 meters, there was o occurrence of ground wier and hence
recharging bore well option is ruled out
* Ground Water Authority shall be consulied for finalzation of uppropriste ralnwae
harvesting technology.

Storm water drainage:

The plot has sieep gradient from 125 m to 98 m. This slope is fully wilized while plariting
vanious huildings and rosds. The natursl deajn § ed duc o these siopes is maintuieed an
enhanced for smoath pussage of water due to heuvy rainfall reporied in this weea (3KM jigas
year],

Salid Wasie Generatinn:

Cunstruction phuase:

Solid waste during the construction phase would comprise mainly of cxcavaied eanh, s1ones vl
Entire quantity of te excavaied varih will he back fillad.

Operation Phuse:
A Dry Garbage : 100 Kgiday
b Wer Garbage: 30 Kp/day
€ 5TP shudge . 0.216 MTrday
[Hsgosal;
Al wistes penerated during the opemticn phase on the site will he properly segregated 4
before disposal >
*  Biodegradable garbage generated from fuod wiwrts wnd cating joiets will be shredded
reated in vermiculiure pits. The resulting wanure will be used ws fenidizer in the
landscuped rea
*  The non-biodegradible waste will be sepregated and disposed through appropriate wasi
dealers
*  Sewage sludge genersted from the STP will be used as orgmne monure,

Energy:

Power Requirement: 149970 KV A: Somree: Maharashira Siaw Flectricity Board (MSER .,

I} G. scis, : 3 Nos, of D G, sty with capacity of 100 KVA euch will be provelibed 15 power back
up for essential service.

Energy Conservation:

*  Use of efficient lamps, luminaries and control devices
*  Reducing wosmge

*  Emuring praper uiilization af daylight and control glare from windows

For EMBASSY PROPERTY DEVELCPMENT PVI Ly
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*  Muintaining lighter finishes of ceilings, walls and furmishings

*  Implementing periodic’ schedule Tor eleaning of luminsrics ang groug repiacement of lampe
8t suitnhle infervals

Green Belt Development: grea for green bele 10446030 % m.; Total TO00 Nos, of trees will e
phanted,

Traffic Munagement:

* Car parking: 8421 Mos. and 2 wheeler of about 230CH wegen cguivikeng 1o 8000 car parks will be
provided

o Width of iternsl road: 26 m

Ervironmenial Monugement Plan:
Construction Phase: Capital: T 1 Jakh and lator T 4 lakhs

Uperation Phase: : y i
Sr. | Aetivigy =3 | Capital cost | O&M  cust
N per aunem
R E—— e LS oy )
i Block | and black 75TP (W SK Gkhs | ¥ Thakhe |
s |Block 1} and training centre ST P55 lakhs | ¥ 70kha |
3| Block 38TF 3 (Y58 lukhs (€ Tiskhe |
kS Hiock 4 STP s e {1 Tlnkche |
5 Block 5 5TP _ : _ |55 lakhs | ¥ 7 lnkha
G| Block 6.7 und § S17 R 78 Takhe | F 7 lakhs
{7 Block 9 and food count STP £ 75 lakdw ¥ 7lakhs
|& [ Block 10 STF 2= (X5 Jakbs | €7 lukhs
(B | Homicubtyre : T200 lakha ' ¥ 35 akhs
£ | Air pollution control measires JE 25 bkis | ®Siakhy
L | Noise pollutin control messures |36 lakhs | T 2jakhs
LE >iid nan hasardous waste manngement nnd disposal - ¥ 12 lakhs
F_ Solid hasardous waste management and disposl - T 25 lakhs

3, The proposal hus been considered by SELAA in s 26° mectings & decided 10 sccornd
covironmental cléarance 1o (he said nroject under the provisions of Envirogment Impag:
Assessment Notification, 2006 subject 10 implemestation of the follewing erme und eonditions -

() Wel garbage should be tredted by Vermi Composting (If nELEssrY e vinced
treatment like Orpanie Wiste Converter 1o he weed} and treared wasie [manure)
shauld be wiilized in the eXiRling premises for gardening. And, no wat gurbage will by
disposcd ottside the: premises. |oca) suthority should enmsre this,

i} This eavironmental clearance s wsued subject to land wse verification. [ ocal
authority / plinping authanity shiuld ensure this with redquest to Mules, Begulutions,
Notifications, Government Resolutions, Circulers, #c. jssued i any . This
environmental clearance issucd with regpect o the environmental comsidemtion and i
does not mean that State Level Impuct Assesmen Authority (SEIAA ) approved ihe
proposed land e,

(il Project propossent shll ensure completion of ST, MSW dispasal facility, grevn bel)
dovelopment prior 10 occupation of the buildings. No physical occupstion pr
allotment will be given unless all sbove saidd environmental infristructure s fnsalicd
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and made functionud including water requirement in Pam 2 Price certification fmmn)
wpproprinte suthority shall be obtained.

Local body should ensure that no occupation centificate will by issued prior o
operation of STP/MSW site with due permission of MPCH. Phastenl PUsSEASR
should be given only after completion of environmental & other infrastiructoe fo
which development charges are being collected by loca! bady

T height, Constroerion built up area of proposed constrctson shall be in accordiece
with the existing FSVFAR norms of the urbun locsl body & it should ¢nsure he siume
wleng with survey number before approving layoul plan & before aecurding
comineniement certificale to proposed work, ULB should also ensure the zoning
permissibility for the proposed praject as per the approved development plan af the
aTca.

“Consemt for Establishment” shafl be obtained from Mahareshire Polhetion Contru
Bowrd under Alr and Water Act and » copy shall be submined to the Eavirenment
department before start of any construction wark at the site.

All required sanitary and hygienic messures should be in place belire stritye
comstruction activities and to be maintained throughout the construgtion phase

A First Aid Room will be provided i the project both during  construchion wnd
operation of the project

Provision shall be made for the housing of constriletion lnbour within the site with sl

necessary infrstructure and Gacilities such as fuel Jor cookiag, mabile wilers, mobile
STP, safe drinking water . medical health eare, créche ete.

Adequute drinking water mnd smitory fscilities should be provided for contitruction
workers al W site. Provision stuield be made for mobile loilets: The sofe disposal i
wagtewaler and solid wastes genemited during the construction phase should be
ensumed,

Arrangement shill be made that waste water and stonm waler do not get mixed

All the lopsail excavated during construction activities should be stored Tor wee in
hericulture / lundscape development within the projeet sie.

Additional soil for keveling of the proposed site shall be genersted within the sites (10
the extent possible) wo that natwral dminage sysiem of the mrea s protecied and
impaved,

Chreent Bell Developinent shall be carried om considermg CPCH puidelmes including
selection of plant species und in consultation with the local DFO Apriculture e

Disposal of muck during conmruction phase should not create wms adverse effoet on

the I'Il:iﬂhbnfinﬂ cominunities ad be -d'rlpl.'ll-td nking the nedcsry precawiions [
B-E“HHI Hfﬂ}" anid kealth spaeC| s al pﬂp]l:, I.'I'I'I-l}' in apqaroyed sites wilh vhe HIproY il
of competent authority,

Soal and ground water sumples will be tested w0 ascentain that there is no treat 10
ground witer quality by leaching of henvy metals and other 1oxie comaminars
Construction spoily, including bituminous matariol and owr hamirdous materisls
mist nof be allowed 10 contominate watercourses and the dumpsites for such maotcrial
miust b secured so that they should not leash e the groumd water

{xviil) Any hmzmrdous wiste generaled during construction phase should be disposed off us

il

{ax]

per applicable rules and norms with necessary approvals of the Mabarashto Pollution
Ceomirel Board.

The diesel generator seis W be used dusing construction phuse should be low sulplu
diesel type and should conform to Envirenments (Prowection) Rudes preseribed ur aic
and noise emission stuwlards,

The diesel required for operating DC sets shall be stored in undergrokind tanks end 1
sequired, clesmney from concermn authority shall be waken.
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(xkil  Vehicles hired for bringing construction matesial 10 the site should be in good
condition s should have a pollution check cortificate and should eonlorm o
applicable air ond nolse emission sandads wnd should be opernted only during non-
peak hours,

(xxii) Ambicnl noise levely should conform 1o residential sinndards both during day and
might. Incremental pollution loads on the ambient nir ond soive quality should s
closely monitured during constragtion phise. Adequate mcasures should be maude 1o
reduce ambient nir and noise level during construction phaige, 5o as 1o coaform w e
stipulited sandards by CPORMPCH,

{xxiit} Fly ush should be used as building muterial in the Construction as per tw provisions
of Fly Ash Notiflcation of Septenmiber 1999 and amended us on 27t Augas, 2003
(The abowe condition is applicable only if the project zite i located within the 100K m
of Thermal Power Siations),

ixxiv) Ready mixed concreic mus be used in buildiag construction,

(oev) The approval of competent suthority shall be obtained for struetural sfety of (he
buildings due 10 any possible sarthquake, adeguacy of fire fighting equigments e, o=
per National Building Code including measures from Highting

{xxvi) St water control and s re-use m per COWD and BIS standands For various
opplications.

txxvii) Water demand during construction should be rechiced by use of pre-mixed concrete,
curing agents and othir bes practices referred.

Cenviii i The: groum! witer hevel and jis quality should be momitored regulasly in consluion
with Geourd Water Authority

kil The installation ol ihe Sewage Treatment Plamt (STH should be cestiliced by
independent expen and a report in this regard should be sulwmined 1w the Minisin
before the praject is commissioned for operation, frealed eflluent ermanating (rem
STP shall be recycledivelimed 10 the maximurm extent possible. Treatment of (D0,
pray water by decemralized tremment should be done. Discharge of wused treated
affiyent shall conform to e norms and stundards of the Maharashiva Pollutsor
Control Board. Necessary messures should be made 1o mitigate the odour robler
from ST

(xax} Praject proponent shall easure completion of 8TP, MSW disposal facility priar o
vecupation of the buildings and should oluain completion cenificution for s
By stems‘aspects from MPCH,

(xxxi) Local body should ensure hat no oecupation ceificiation is issuved pror o apertan
ol STPMSW site eoe. with due permission of MPCH,

(xxnil) Permitssion 1o drow ground water shall be obisined Fom the competenl Authori
peior to construction/operstion of the project.

Lk iSeparntion of gy and back water should be done by the use of dusl plumbing line
for seperntion of gray and black wager,

(v ) Fintires for showers, ilet lushing and drinking should be of low flow cither by
of seratars or pressurc: reducing devices or sersor based capinal

ixxev) The solid waste generated should be properly collected and segregated. Wet parbape
shoudd be composted and dryiisen solid waste should be disposed oI 1o the apgennd
sites for Landd filling atier recovering recyclable nuserial

ixavijlise of glass may be reduced up to 40%% 1o reduce the electricity consumption and
load on airconditioning. If necessary, use high quality double pliss with special
reflective coating In windows,

{ewvii)  Roof should meer prescriptive requirement as per Energy Comervation Builling
Cade by using appropriate thermal insulation material to fulfil] reguiremen

fexxviil) Encrgy conservatbon mensures [ike fhsialiation ol CFLa ATFLy for the Tiphting the

nreas outside the building should be ntegral part of the project desipn and shouls e

)
it
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m place before project commissioning. Lse CFLs and TFLs should be proprety

and disposed offsenr for recycling us per the prevailing guidelines rules of
the regulatory withority 1o avoid mercury contaminstiog. 1se of solir panels may
done to the extem possible like instailing solar st lightv. common solar wine:
hualers system, Project proponent should instadl, after checking feasibllity, sobue phias
hvbrid now conventional CREFEY SOWCe 45 source of energy.

(xoxin pDiesel power penerating sets proposed as source ol hack up power for elevaors and
commmon aren {llemination duning operation phase should be of cnclosed type aid
cotrlorm W0 rules made under the Environment (IProdeeion) Act 1986 The heighi of
stack of DG sets should be equal ko the height needed for the conbize capacity of ol
proposed DG sets. Lse Jow sulphur diesel. The location of the DG seis iy be
decided with in consultation with Mahamshtra Pollution Control Beard

(xl)  Noise should be contralled o cnsure that it dews nod exceed the preseribied stamdisds.
During mightlime the noise levels messured at the boundary ol the building dhall ke
restricied o the permissible levels o camply with the prevalent regulations,

(xh}  Traffic congestion near the entry and exil points from the roads adjcining the praposal
Project site muss he avoided. Parking should be fully imternatised and o public space
stiouibd be wrilized, !

(shily Opugue wall should mee peedenplive requirement as per Eoergy  Conservation
Building Code, which iz proposed 10 he mandiwory for all air<onditioned ssuees
while it is uspirational for nos-sir-condilioned spaces by e of uppropriate thermal
insulation material w fulfill reguirement

(xliii)  The building should have advquate distance between then: to pllow mavement of
resh air and passage of naturul light, air and ventilation

(xhiv) Regular supervision of the ubove snd other messanes for monitoring should be
place all through the construction phase, 3o as 1o aveid distorbance 10 1he
EuToRinling s,

fxlv)  Linder the provisions of Environmen (Pestection) Act, |986, kgal action =xall he
{ritimted wygninst (he Project proponcat if it was fousnd tha constiuction of the projec
T been started without obtaining environnienial clearice

(xlvi)  Six monthly monitoring reparts should be sisheritted 10 the Peparunent and MPCH

ixlvii} A complete set of all the docssrvents subtnitted w0 Depariment shoukl be forwardsd 1o
the MPCH

{xlviiih In the cose of wy changels) in the seope of the project. the project would require
fresh appruisal by this Departmen,

ixlix) No land development / construction work preliminary or otheryise relating to the
project shall be taken up without ebuining due clearance from respective aullworitics

(i) A SEPRENte ervironment menigement cell with gualified sialY shall be el lip Bor
implementution of the stipulsted environmental safeguords.

(i} Separste fonds shall be allocwed for implementation o crviromentd pradection
mesures LMP along with itemewise bresks-up, Thess cos shall be included i pan
of the project cost. The funds earmarked fir the environment pralection mgssures
shial] net be diverted far ather purposes and year-wise expenditure shoald repoacd 1
the MPCH & this department.

(L) The project management shall sdvertise st lesst in twe jocal REwspRpers widel)
circulited in the region arcund the project, one of which shall be in the marth;
languoge of the local concemed within seves doys of issue of this lener, informing
that the project has been sccorded environmenta) clearance and cophes of clearasce
letter are available with the Maharashtra Pollution Conerol Reard und may also be

seen at Website at bittp; ‘envis mabarsshim goy in

o
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stipulatisd prior enviranment clearunce terty wod conditions in hard & inft copies 1o
the MPCB & this department, on 1" June d& 1" December of cuch ealendar yeis.

vk A vopy of the cleacance jener shall be set by proponens 1o the concemed Municipal
Corporation and the local NGO, if any, from whom suggestions represen ations, if
ERY, Were received whilke processing the proposal. The cleursnce letter shall alwy b
put em the websiie of the Company by the Propanent,

(v} The propenent shall upload the status of compliunce of the stipulaied EC eandiiions,
including results of monitpred data on their website and shall updale the same
periodically, It ghal) stnubtancously be sent 1o the Regional Office of MuoEF, the
respective Zonal Office of CPCR and the SPCH. The esiterin pollutant levels mupely,
SPM, REPM. S0y, NOx (ambient Jevels as well aw stek emissions) or eritisal
sectonii parameters, indicated for the praject shall be manitored md displayed at o

(v} The projecs propanent shall also submit six monthly reports on the stsus of
compliance of (e stipalaied EC conditions iicluding resulis of monitansd diata i baath
in hard copies as well as by e-muil) 10 the respective Regional Office of MaLF, iy
*espective Zonal Office of CPCR and the SPCR.

(lvif)  The eavironmentul statement fur cuch Mnencinl yeur ennding 31" March in FormV o
s mandated 1o be subamige by the project proponent 1o ihe coneerned Suge Polluion
Control Board as preseribed under the Edvironmen (Protecton) Rules, 1084, ..
nmended subsequemly, shall ilso be Pt on the website of the company alotrg with she:
stamis of compliance of EC conditions and shall also be sent 15 the respective

(viii} The environmental clewrance is being issued without prefudice fo the court case
pending in the court of faw snd it does yol mean that project proponent hes s
il ey envirommental lawy in Ihe pasye umid whalever decidion of the Hop ble
court will be binding cn the project proponeat, Hence this clearance does ot piye
Hmunity 1o the project proponent in the case filed againg him

B

Prosect proponent shewld submit cxnctly sume documents fue approval of budlding slas 1,
the concern autharities per the documents submitied 10 jhe SELAA for prior
Envitonmentol Cleasasce. If there is 2 any change stipulged by HRC ' amy other concem
suthorities then recas Plan should be submitted tn 1he Authority For approval .

5. 0F there i uny change in local touwn Plasning rules inctuding F5E, Non FSIL parking sreu,
RO area cie which changes building plans, then Projec Proponent should spproach,
SEIAA again. It is the sole reipansibility of the Project Proposient o submit the syme
burild i Plans otherwise fahle 1o initinte due action undar E p Aet,

b Project proponent should subamit exaetly same desuments for approvid of bullding plars i

the concern authority s per the documents sabmied 10 e SEIAA for pricy
Environmental Clearmnee

T Projeet propenent shall nat miake wny change in Lavour Plan/ Masser Plan subminad 1o the
Authority without its prior permission and shall submis approved  lavean plan
Department before commencenient of constriction work,

¥ In case of submissioy of false document and nan comphance of siipulnied condition.,

Authoriy’ Envirgnment Depantment will revoke o fuspend the Envimnmenal Clearsipe
witheut any  intinutiog and  iniliste appropaate legal action uagler Enviranmentil

Protistion Auist, [ORE,
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9. The Environmen department reserves the right to add wny siwingent condition or 1o revoke
the clearance if conditions sipulated are not implemented 10 the satisfaction of rhe
deparinent or for that sniter, for sy other administrative peasan.

1, Yalidity of Environment Clenrance: The eovironmentsl cleamnce acconded shall be
vitlid for a period of 5 vears.

11, Tn cise of any devigtion or slieration in the projéet proposed from those submiited 1o this
depaniment lor chearance, o fresh refererce shoulkl be made i the depariment (o aswss ke

adequacy of the condition{s) tmposed and 10 incuorporate additional environmental
protection measures reguired, 17 any.

12, The phove stipulations would be enforced among others ursder the Water |Preventon and
Control of Pollution) Act, 1974, the Air (Prevention und Control of Poliution 1 Ad, 1981,
the Eavironmenl {Protection) Act, 1986 and rules there undes, Hmardous Wastes
(Manmgement and Hondling | Ruoles, 1989 and s amendments. the public Tiabilitsy
Imsurance At 1991 wid s amendnients.

[5. Anv appen) ugainst this environmendal clearance shatl fie with the Natonal Eavizoamen il
Appellate Authority, if prefered, within Jdays as prewribed wnder Scetion |1 of the

Mational Environmental Appellate Act, 1997,
Ysh
{Valsu R Wﬁ

Secretiery, Eaviconttien
departmcnl & ME. SEIAN

Copy o

1. Shri. Ashok Bosak, [AS (Rewd) Chamman. SELAA, 502, Charleville, A" Hoad.
Charch pate, Mumbai- 300 0230, Mahorashir.

2. Shri. PMA Hakeem, IAS (Red ) Chairman, SEAC, “lugnu” Komarrs Fow!
Calieut- 673 006 Kerla,

Y Additional Secretary, MOEF, *Paryavaran Bliswan” CGO Complex, Lodbi Rowd
Mew Dhelhi— 110510

4. Memher Secretmry, Moharushira Pollution Contral Boand, with regeest fo display i
eopy ol the cléaranee,

o The COF, Hegional Office, Mintstry of Envirosment and Fooss (Regponal (8N,
Western Region, Kendriva Purvavaran Bhaven, Link Rosd Ko 3. F.5, RoviShankar
Magar, Bhapal- 462 D16} (MPL

b, Hegional OMee, MPCH, Punse

7. Collector, Pune.
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B. Commissioner, Pune Municipal Corporation.

9. [A- Division, Muomitoring Cell, MakF, Paryavaran Bhavan, CGO Comples 1o
Haona, Bew Delli- | 10003,

M. Director {TC-1, Dy, Secrtary [TC-2), Sctentist-]. Envirenment Deparime st

LL selset fle (T3,

For EMBASSY PROPERTY DEVELOPMENT VT, LID.




[ LA Lindisaog Indira Pawaumq':awan
All Ganj, Jor Bagh Road

New Delhi- 110003

pared the 12" April, 2016

OFFICE MEMORANUDM

Subject: Notifications issued by the Ministry of Environment, Forest and
Climate Change vide :Tu. No. 1141 (E) dated 29.04.2015 and S.0.
No. 2571 (E) dated 31.08,2015 under the provisions of the EIA
Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigned Is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

() The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04,2015
there validity will stand automatically extended to seven (7) years.

Ij The Enviranmental Clearance of the Brojects WHIEH Fave completedive
(5) years on the date of publication of Notification l.e. 29.04.2015 and
the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will alse be extended to seven (7) years.,

(i)  The Environmaental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04,2015 and
application of seeking extension of validity has not been submitted within
the validity period by the project propanent, their extension of validity
will be decided on case to case basis,

This issues with the approval of the Competent Aulhority,

(Dr. Satish C. Garkoti)

Scientist 'F’
To 3

1. All wee ﬂmf:nr?fnf {ﬁ.ﬁivﬂﬂ
2. Chairpersons / Member Secretaries of all the SEJAAs / SEACS
5. Chairman, CFCB i

4. Chairpersons / Member Secretaries of all SPCBs / UTPCCs

1, PStoHMEFCC

2. PPS to Secretary (EFCC)

3. PPS to S5(5K)

4. PS to IS(MKS)/PS to IS(BS) [ pese J20GRY
e 1Hibﬁ?hlﬁﬂgpﬁﬂEF{::

6. Guard File

Bl lAR;E-:Tl F&;flt- For EMBASSY PROPERTY DEVELOPMENT FYT, AT
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EXHIBIT - I 103

REFORE THE NATIDONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No.339 of 2018

Goa Porypavaran Baviakahan Banghamb Samittos & Anr.
Va
M s. Eishs Properties & O,

CORAM : HON'BLE MR. JUSTICE RAGHUVENDRA 5. RATHORE, JUDICIAL MEMBER
HON'DLE DR. BATYAWAN SINGH GAREYAL, EXPFERT MEMBER

Present: Applicants Mr., § M. Walswaibor and Mr. Bubsei
Mahader, Advn.
Respondent nos. 2 & 3 Mr. Mukesh Verma, Adw.
Date and Orders of the Tribunal
Remartks
lhrl‘;rlln- This original application has been filed By Goa

5 . !
2 Paryavaran Saavrakshan Sangharsh Samittee with the
ml'linlyﬂr that respondent nos. 2 L-:I‘ be restrained from

‘ granting ex-posi-facto  environmen
‘ ' ; priject of respondent no.l. Fuarther it has n prayed
that a Commissioner be appointed to i project. It

has also been prayed that -:I:in:Eg'pn

nce o the

{;ﬂ‘l: hawe Epp'll:ilﬁ'l as wel

ﬂ&\ sal of letter
dated EE- 07- 2013 showa that 1 is o reply by the
@m&ﬁmm in-a -:Hua:: notice dated 29-06-

2013 fasued” Wy— ‘the Epvironment Department,

Government, Mabarashtma, Heving not been satisfied with

the reply, the Principal Secretary, Government,
Maharashira vide letter dated 25-03-2014 had written o

Member Secretary, Maharashira Pollution Control Board

to initiate action against the project proponent. Thereafter,

Environment Deparimeni had ssued  direction 1w stop

construction work fill the project proponent obiains EC

For EMBASSY PROPERTY DEVELOPMENT PAT, L'IE.}
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from the competent authority. Prior to i1, directions were
Item Na.
o7 iegued on 14-08-2013 and 24-12-2013. It is also revealed

';Ejn; that Maharashira Polluton Control Board has fled a

complaint against the project proponent- M/s  Eisha
Properties & Ors., under Section 15 and 16 of the
Environment Protection Act, 1986 read with Environment
Impact Assessment  Notification, 2008, The =aid
proceadings are being persunded by the State PCH,

In vienw al the above, particularly, the fact that both the
depariment Le. Environment Depariment Government,
Maharashtra and State Pollution Control Board,

Maharashira are already seized \h-.r, atter and have

teken appropriate steps h acc

eriminal complaint against the project prgpo . There is
no need o have another procesdings by

d—

present appliication,

We aincercly h that the pn:m-:h as  already

underta tabe Pattuup Board,

Maharashifi, Would be 'P'I

%:hmua this m&l‘ he

ﬂ-u:rnmquenu_l,.l i n No.339 of 3018

». W

v and

the Siate

in liming, order as to cost,

[Raghuwvendra 8. Rathore)

..................................... JEM
[Dr. Satvawan Singh Garbyal)
(29.05.2018)
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